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Heard learned counsel Mr P

the contents of the application and:
> reliefs so £1192~;°n is

admitted[ Issue notice on the res-
pondents by Registered Post .Writter

r,v\

List for written statement and'
further orders on 13.11.1996.
This is a Division Bench matter
kisk To be listed before Division
Bench .

-

~ 7 Member:-
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.
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6 None present. Written state-

ment has not been submitted.
List for written
and further orders on 6.12.96.

statement |
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‘has been’'filed.
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165 of 1996

None present.

Written statement  has
submitted. o g %

not been

LlSt for wmltten statement and further
orders on 6.1.1997. |

|

None present. No written statement .
3 ]

List for written statement and‘°fur-

| ther .orders on 28.1.97.

" None present for the applicant.

Mr. B.K.Sharma, Railway counsel present
for the respondents. |

‘-List for further order on 5.2.1997, + "t

L

" Vice-Chairman

R

Written statement has riot been submitted.

extensions of time.

We are

1n spite of several

not inclined to grant any further tune

‘List this case for hearing on 5.3.97.

Member Vicé-Chairman
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0.A. 185 of 1996
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»/; B 5.3.97 In view of the order passed in M.P. No.
. 122 ot 1996(0.A. 185/96) we grant three weeks tim
! to file written statement. '
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' Grove—= List on 31.3.1997 for further orders..
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31.3.97 . Mr B.K. Sharma, learned Railway Counsel, -informg
that he has not béen able to file the written staterhf.
He prays for further extension of time for filing of
written statement. We have perused the order. sheets.
Several adjournments have ‘been granted. We are not
inclined to grant any further time. The case will be
. heard without the written statement. -
: Let this case be listed for hearing on 19 \)%
Me‘méer Vice—Chéirman
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- Where is no repressntation.
List on 3 £1/97, Zox hearing.




3.7.97 A mention has been ma&e on . béhalf
of Mr P. Upadhyaya, learned counsel for the applicant
“that Mr Upadhyaya is unableﬂ_ to 'atgend.»court today

/4 YL _ N due to his personal difficulty. . ,-\ *
: Th is adjourned till 18.8.97.%
,) NDZPw ol)}(ﬁ} 5~e—"l‘v'eb e case is a ]oyrne ti | "
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/4 /s;) 7}; ' 18-8-97 . ' Heard Mr.P@Upadhyaya, learnegh fma
counsel for the applicant and MreB.Ke ' ..
 learned counsel for Railway Administra=-
tione. ’

Hearing ‘cohclud.ede Orders tOo-MOrrow.

J | '
o Me@e‘r a -+ Vice=Chairman
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19.,_8;.97 ' ' Judgement delivered in the open court.

The application is disposed of. No order as to

‘ /’ﬂ/f’i}‘ ‘ - costs; Order is kept in separate sheets.
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CENTRAL ADMINTS AT IVE TE ISUNAL
GUWAHAT I BENCH @ U AHLT 1.5
O.A. No. 185 of 1996
dets of dacision %ﬁf'i%?;ww”
el PET IT IONER(S )
Mr, P. Upadhyayi Mr. m.C. D‘ag,”;m_ > ADVOCATE FOR THE
' PET IT IONER(S )
{ ‘ ”
" VERSUS
,
Union of India & Ors. - RESPONDENT (S )

S
T

Mf. B K.Sharma, Railway Standlng Counsel.

TR A IAM 2w RAWCEN LR e amre 7 e e ovIs. - e ke s

ADVOCATE FOR THE
RESPONDENT (S )

THE HON'BLE MR. JUSTICE D.N.BARUAH, VICE-CHARIMAN.

~

THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

1, Whether Reporters of local papers may be allowed
to see the Judgement? '

-

2. To be referred to the Reporter or not?

3., Whether their Lordships wish to see the fair
copy of the Judgement?

4, ;Jhether the Judﬂement is to be 01rculated to
: the other Benches?

N

'Judgement'delivered by Hon'ble Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL X
) GUWAHATI BENCH -

Original Application No. 185 'of 1996
Date ot decision : This the 1Yth day of August, 1997/.

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman.

Hon'ble Shri G.L.Sanglyine, Administrative Member.

Sri Dina

Son ot Ramji

Compulsory Retired Carriage/Fitter/BPB

Rly Qtrs No. L-205/A, Jharna Colony,

P.O. Bodarpur,.

District-Karimganj (Assam Applicant.

By Advocate Mr. P.Upadhyay.

—-versus-

1. Union ot India
~ through the Secretary to the Govt. of India,
Ministry of Railway,
New Delhi. '

2. The General Manager,
N.F.Railway, Maligaon,
+ +  Guwahati-11. :

3. The Senior Divisional Mechanical Engineer (P),
' LMG, N.F.Railway, Lumding,
District-Nagaon, Assam.

4. The Diwvisional Railway Manager (P),
N.F.Railway, Lumding, ’ '
Lumding, District-Nagaon,

Assam. :

5. The Divisional Mechanical Engineer (C&W)
N.F.Railway, Lumding,
District-Nagaon (Assam).

6. The Assistant Mechanical Engineer,
N.F.Railway, Badarpur. Respondents.

By Advocate Mr. B.K.Sharma, Railway.standing Counsel.

"BARUAH J.(v.C.).

In this application the applicant has
challenged the Annexure-A/20 order dated 1.12.1994

passed by the Respondent No. 5 terminatihg the service
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of the applicant with effect from 20.12.1994 and the

compulsory retirement order ‘dated 8.2.1995 Annexure-
A/22 by way cf punishment passed by the Appellate
Authoriry and also prays:® for further directions to
give him consequential benefits inciud@ng back wages

and promotion. The facts are;

2. At  the " material time the applicant' Was
Carriage Fitter -under the Carriage and  Wagon
Superintendent, Badarpur, N.F.Railway and.was working
there. According to. him: he rendered his service to the
satisfaction ot his Superior authorities. After about
22 years ot unblemish service the applicant was placed
under suspensionvby ordervdated 22.2.1986. He sfates
that suspension order :was revoked with effect from
12.6.86 by the order dated 24.6.86 passed by the 5th
respondent. During the period of suspensien the
applicant was verbaiiy informed by his | Oftice
. Superintendent that he was transfered fo New Guwahati
but he was not allowed to join his duty On 27.11. 66
the order of transfer was cancelled and the applicant
was allowed to resume his duty. Again he was suspended
- by the 6tnh respondent by Annexure A/3 order dated
11.9.87 and the order ot suspension wasVn’revoked’ . oh
%{710.71-9817.. Later oh: memorandum of - charges tramed ‘against ﬁlm was
¥ served ~and appellant” was dlrected ta" show “cause 245’ to: wyvactich wuld not
| be taken against hlm. The written explanation was
Submitted by the appllcant The authority not being
satisfied with the explanation Smeitted by the
applicant decided to hold an enquiry. . An  enquiry
officer was appointed accordingly. The enquiry ofticer

after the enquiry found him guilty and therefpre he

| | 5%%///’ .} . | ...Was
\ . -
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was dismissed . from his service. On appeal the
Appellate Authorify confirmed the findihg of the
Disciplianry Authority holding him guilty. However the

order of <dismissal was converted to compulsory

~retirement. Hence the present appliction.

3. We have heard Mr. P.Upadhyay, learned counsel
appearing on behalt of the applicant and MNr.
B.K.Sharma, learned StahdiﬁgﬁRafIWaY? Counsel. Learned
counsel for the applicant submits  that after

alteration of the punishment from dismissal to

compulsory retitement, the applicant was not paid the
retirement benefits. Mr. B.K.Sharma, learned Railway
counsel very tairly- submits that it any amount

purusant to the voluntary retirement is due to him as

per rules, he will get the same if not already paid.

4. On hearing counsel for the parties we dispose
of the application with direction to the respondents
to pay a11>the retirement bénetits which an employee
on Yglgntﬁré}yl;etirég 1s entitled to, if not already
paid, as early as possible at'any rafevwithin a period
of 3 months trom the date of receipt of the copy ot
this order. |

Considering the entire facts and

circumstances of the case, however, we make no order

as to costs.

I

: A SR
(G.L.SANGLYI . (D.N.BARUAH)
e Member Vice-Chairman

Administrati
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IN THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL,GUNAHATI

BENCH
~ BETWEEN
Sri Dina. ' . se e plicant
, -Versus- . _ -
Union ‘of India & ers ..;., - Respondents

le PARTICULAR OF APPLICANT
SRI DINA

son of Ramji '
Cempulsory Retired Carriage/Fitter/ 8PB

- Rly Qutrs No. 1-205/4A, Jharna Coiony
P.0O. Bod azpur,Distriét-Kamrimganj (Assam)

- 2« PARTICULAR OF RESPONDENTS

(1)  wnion of India
| through the Secretary
to the Govt. of India
Ministry of ﬁailway,'
New Delhi '
(2) The General Manager
" Ne.FeRailway, Maligaon
guwahati - 11

(3)  The Senior Divisional Machamnical Engineer(p) -

MG, N.F‘Raibxay,.lumding

District-Nagaon, Assam.

o . CODtdo.or

S,
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- {8) The Divisional Railway Manager {P) Ezﬂ
NeFeRailway,Lumding, -

1/

|

Lumding,District.Nagaon (Assam)

(5)  The Divisional Machanical Engineer (C&W).
NeFeRailway, Lumding,District-Nagacn (Assam)

(6). The Assistant Mechanical Engineer, N.F.
' Railway, Badarpur

\ A

3 PARTICULARS COF ORDERS WHICH APPLICATION IS MADE

' The application is diéwected against the following

orders -

(Ii The 6;der/clarificatioﬁ dated 21-11-95 passed by

| 'theVDivisional Railway Manager {P), Lumdinglunder
reference No ED/116 in connection with the appeal -
filed by the appliceant on 7411495«

-
)

(II) The order dated 8+2.1995 passed by the Senior
o Divis{onal.Mechaﬁical Engincer (P)/LMG, NeF»Rail-

way, Lumding making observasion that "I have gone

carefully through the appeal submitted by Sri

Dina and the-punsihmant is reduced to cempulsory

retirement from service " and the said order is

communic ated by the Diviéional Railway Manager (P)
~to the spplicant under reference No+ED/116 dated
84201995 ' '

contde <o
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(III) The order dated 1-28- 94 passed by the Discipli-
nery Authority (Di&igional Mechanic al Engineer (C&W)
N.FoRailway, Lumding removing the applicant from kis |
service with ef%ect frem 20~12-94 vide No~ED/llé
dafed 1-12=94. |

(Iv) The Ofder dated 28-9-87 purportedly passed by the
“Divisionai Mechanical Engineer (C & W) transferring
and posting the applicany vide the order No.E/ 283/
1/1M/CeN/ ADMN~ LUMDING/dated 2849487+

4. JURISDICTION OF THE TRIBUNAL :

 Thg applicant declared that the subject matter of
the impugnéd orders are amenable to the jurisdiction of
the Tribuhal and the respondents against whbm the relief
sought are residing within the juriédiction of this |

Tribunale

5e¢ LIMITATION :

The applicant states that the final order against
which this appliéation is pgeferred to was passed on
' 8.2.95 and this q:plication was to be made within
8e2¢96 iee. One year from thu'date of passing impugned
order but due to serédus mental agony, illness and financia
problem of applicant he could not prefer his spplication
within 1 year from 8421995 and the aplicant has to

& YohiKs
prefer his spplication, 22 days beyond the date of

expiry of the limitation. For which the application has
filed a separate petition for condonation of delay in
preferrmg this apphcation. M appeal was also filed

by the applicant for review of the impugned order 8.2.95.

Py TP s |



The applicaﬁt.recéived theVlast ordeg/clearification

on 2141195 froﬁ.the office of Divisional Rly Manager (A)
‘fumding.From this date there is limitation. However the
sgpplicant has filed the separate spplication for |

* condonation of delay.

6« THE FACTS OF CASE 3

(1) © That the applicant joined én 10-10-193 in
his service as a carriage Fitter under the Carriage -and |
Wagon Superintendent/Badarpur/ N.F.Raiﬁway and was working
sincerely, honestly and deligently te the satisfaction
of his superior authority.

(2) That after 2} years of unblgmish_servicc

in the N.F.Rvailway the_applicént was suddenly placed
under suépension with effect from 22-2086 vide the order
of suspension paésed‘by the'AséttoMechanical Engineer,
NeFoRailway ,Badarpur under-referénce No«DE/2 dated
20/2/86 ' -

{Photocopy of the said suspension order dated
22-2-86 is anngxed herewith and marked as

Annexure~-A-1)

(3) That the suspendion order dated 22.2.86 was
revoked with effect grom 12‘6o86'vide the order dated
2446496 passed by_tho respondent No«5 (Divisional Mechani-
cal Engineer, C &ZW, N-F.Raihxay,Lumdihg) uqder'reference

‘ NO-ED/llé .

(Photostat copy of the S§id revocation order
dated 24+6486 is annexed herewith and marked



as Awmexure =A2)

‘(4) ' That during the period of the suspension

the spplicant was verbally informed jby his office
Supérintendent‘tbat he Was transferred to NGC and he

was not ailowed to joinﬂ'his duty even after the revoca-
tion of'tﬁe suspension ordery and on 27.11+86 the transfer

~order was cancelled and the applicant resumed his duty.

S5 That the applicant was again suspended by the
~ Respondent Noe«6( Asstt.Mechanical Engineer) with effect
from 9-9-87 vide his ordervdated 114987 passed under

reference No<E/2.

Copy of the said susponsion order dated 11+9487

is ennexed heréwith_and~marked as Annexure;AB)

6e Tbat the suspension order dated 11987 was
revoked on 7¢10487 by the respondent No.¢ (Asstt. Machanical
Engineer) with immaediate eoffeocts
(Photo;tat copy of the revocation order dated
710487 is annexed herewith and marked as

Mmnexure ~A3]I)
Te ' That suprisingly ehOUgh fhat during the perieod
.of suspensiOn'the applicant was transferred on 28.9.87 by

the respondent Noe5 ( Divisional Mechanical Engineer (C&W)

Centdoo;o
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and was posted under WS/NGC vide the order dated 28.9.87
passed by‘the Respondent Noe5 under refeienge No, E/283/1/1M/
- G/ ADMN+ Lumding/dated 28.9.87+ Cn recelpt of the said
transfer order dated 28.9.87 the applicant went to
New Guwahati Railway Office to join his duty but he was

not allowed to join in his dutye

- {Photostat copy of the transfer order dated
28+9.87 is annexed herewith and marked as
Annexure = M) |

8e That the qopl_icant could not join his duty
either at the New Guwahati Office or'at the Badarpur

' ' office. A secret conspiricy was lgtched by one Q C‘R' Hans
the then Assistant Mechanical Engineer,-'Badaxpur.'in collu-
ssion with the then office Superintendent to harass the
applicant and to deprive him of his services The said

CsRs Hags enttdgated the officials to‘h;rass and turture

the applicant in various mannere.The C-R. 'Hans had even

_doubted th_e épplicmt as Mad and had tried to show him '

unfit for duty.At his ,instigétion the applicant was

frequently suépended and transferred and the false criminal
cases were also filed against the applicant, but he was
acquitted of charges in all criminal casese As the applicant'
was harassed and tortured in various manner he filed various
représentétions ard to the i‘ospondents for redressal of

his grievancese One of such representation was filed on

1247487 to the respondent Hoe4 and 5 s - In the said

represen_tatipn _thg applic ant clearly stated hbw be was

harassed and tortured by the departmental staffe The

I . _ , contdeee
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said C.Re. Hans even got arrested by GRPs on 9.2.87
and put in jail hajot on some false charges but the

aplicant was acquitted of the charges by the court.

(Copy of representation dated 12-7-87 is

annexed heréWith anq\marked as Anexure ~/)
8e ~ That a discipl%nary proceeéings was initiated
pgainst the abplicant by the Respendent NoeS (Divisional
Mechanical Engineor)' and thé aplicant was served upon a
memorandum of chérges dated 14.8+88 along with copies .
of the documents. '

| The memorandum'of.charges contained the

allegations as follows add on 9-9-87 he attempted to
assault AME(BPB Qith a Hammar in frain passing office
at 17/35 hrs and accordingly he was arrested by GRP on
some dates. For ebstruction time to time of normal works
as well as causing ‘'detention to trains even after his
retention af BPB he wes again transferred to NGC on
administrative interest » under DRW(P)/IMC's No. E/283/
1/1M/CaW/ ADND dated 28.9.87 . But he refused to accept
the same for which CWS/BPB pasted his sparing letter in
the Notice Board on 18-10-87 and after that he has not yet
_reported at NGC and ebsconding since then which tantamounts

insubordination, misconduct and misbehaviour on his parte

{Photostat copies of memorandum of charges
and documents asre annexed herewith and marked

as Anexure A series)e.

Contdeese



.
X

" .applicant wésvhonouribly acquitted of the charge in the

_ said C.Re Hons had got

A

| o
| ; i -_' ? N _‘ tgii:j

1. That all allegations contained in the charge

'sheet are totally false and concoctedsThe spplicant never

made any at;émpt‘to assault AME/?PB nor normal.work of
office was abstructed time to time causing detention to

train as staﬁed ih the ébarge sheety dated 14¢6.884-

'Regarding the alleged incident of 9+9+87 & criminal case

was also filed vide GR Case N0.975-A/87 in the Court of
Chief Judicial Magistrate,Karimganj, After trial the.

-

said cases
(Photostst copy of -the judgement dated 25589
paséed‘by the judicial Magistrate,Karimganj
" is annexed herewith and marked as Anexure-A7)
. R
11s That the charges were based on the complaints
filed by the said CaRe Hens, the then AMR/BPB. In fact the

WLee L
j Eﬁgnd grudge a&gainst the

applicatts for the_feason best known to himt with malafide

. intention to the said C.R. Hons ihstigatéd cther staffs

also to harass the applicant « (n the complaint of the
saidvc.R..Héné the applicant was transferrgd to the‘New
quahati.office during his suspénéion period. The

said transfer order dated 2849487 (fnnexure M) was
passed as @ measurement of punishment of the r initiative

of the said C.Re Hons+The said transfer order was not

'prOperly'served upon the applicant.The allegation that the

applicant refused to accept the same is totally false and

concocteds The aplicant having saw the transfer order

contdeee
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on notice Board on 18+10.87 he went to join his duty at
New Guwahati office but when he was not allew to join his
duty there,he came back and infommed the matter to his

offices o

12¢ ~ ° That the applicant was not allewed te work on
this or that gr0und-1nspite'of his vérious representations.
The applicant never absconded but-he was falsely alleged
' that~he absconded. In the month of May, 1988 al;o the
spplicant filed his representation dated 10-5-1988 to the
Divisional Railway Managerw(P) with copies to the DME/caw/
lumding, AME/Badarpqr/N.F. Raib&ay. In the séid representa-
tion dated 10-5-1988 the applicant made prayer to cancell
" thr transfer order and allow him to resume his duty and
also pay the back wagese

(Copy of the representstion dated 10.5.1988 is

annexed herowith and marked as Annexure A8).

13e That gn pursuant to the initiation of the
disciplinary prodqedihgs'against the applicaﬁt the first
enquiry qfficer was appointed on 6.8¢88 and Sri P.C.
Cheraborty, AME(P) /IMG was the enquiry officer but no

enqdiry was made by hime.

{Photostat copy of the appointment letter
of Enquiry Officer dated 6.10.88 is annexed.

herewith and marked as Annexure -29)

Contd oo
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e That the enquiry officer P.C. Chakraborty was
‘ replaced by another enquiry officer Re.Ns Roy, AME/C&W/LMG
vide his appointment letter dated 3.1.1989.

(Pﬁotbstét copy of the appOintﬁent letter
of ‘ReNe Roy is annexed herewith and marked

as Anexure =-AlO)

15. ‘That the said Enquiry Officer R.N. Roy held

enquiry on 5-5.89 in his office Ch ambex and the applicant
duly:atfendgd the enquiry and ﬁade‘his statemehi'denying
all the charges and he was cross examined and his state-

ment was duly recordd by the Enquiry Officers

{Copy of the Statement recorded by the
Enquiry Officer on 551989 is annexed

herewith and marked-as Mmnexure -All)o

16. . ‘That in the éfbss examination the EeCe brought
all the fagts and circumstances of the cases before the
aplicant who gave reply to all questions . The applicant
made his reference plea cleari.in the cross oxamination.

| No further evxdenca was ngcesggizrto prove his innocence.

- The Enquiry efficer R.N. Roy/completition of his enqulry
and submitied“his enquiry report to the Divisional Mechani-

| cal Engineer . But instead of accepting his report thé
DivisiOhal Mechanical Engineer removed the said E.O.

‘and in his place énother Enquiry Officer Sri S. Chakraborty
AME/BPB was appointed on 24490, |

VAl

' ‘ Contd“ *
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(Photostat copy of the appointment detter
is annexed herewith and marked as Annexure-=Al2) -

17 . That the said E.O. Sri 6. Chakraborty conduc-

ted ﬁb.enquiry «Thereafter another enquiry officer Sri

Vo

~ ReLs Das was sppointed on 4+9.90 but he alsc held no

- gaquiry.

(Photostat copy of the appointment letter of

ReLs Das is anexed herewith and marked as Annexure -Ala)

18. That tho Enquiry Officer Sri Re.Ll. Das was
replaced with one Sri SeD. Choudhury,AME/WGc on 8.3.91
but no further enquiry was held by him.

(Photostat copy of the appointment letter

~

- dated 8¢3.91 is anneged herewith and marked as Anexure-Al4)

19. | Th at after Sri'S.D- Choudhury anoiher Enquiry
‘Officer Sri S.P. Ambasta, AME/BDB was appointed on 23.1.92
' mho submltted the Enqulry Rbport on 30-12~93 to the
- Divisional Mechanical Engineer ( c& W)

thﬁsbs+w¥C)Hw/c%'&ypmm&W%mk uw@»daar

3V 92 and ‘Photostat copy of the Enquiry report dated

30~12-93 @é&wnnexed herewith and marked as Annexure ~A1i¥(1
amd /k\byizéﬂybo*\Moﬂ? )

20« That the Enquiry report submitted by the Enquiry

Officer Sri S.P. /mbasta is not based on record. The
Enquiry Officer gave the reason for findings as.fellows:
“"Anple opportunity weze given to Sri Dina from

time to time from the side of Enquiry authérity- But no

'representatlon, submission, or ocbjection made by him in

the defenceo

contdess
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The Enquiry efficer Sri S.P. Ambasta inshbiena-

lly aveided te discuss the evidence recorded by his

- Predocessor Sri ReNe Raj. It is pertinent to mention

here that t?o said RaNe Ray recorded the ;vidence of the

applicant which was very much relevent for the preper

adjudication of the matter but the said Enquiry Offic?r

Sri S.P. Anblksta did not discuss evidence of the applicant

and also hié petitions/representations filed from time

to time before the earlier EnQuiry Of ficerse

21e That it is totally wrong to say that no
representation, submission , or objection is made by the

| applicant in defence.In fact the applicant not onlyzzis
evidence denying all allogation, But allo submitted his
various représantation-In this connection the applicant |
would like to mention here tﬁat the applicant subﬁitted his
ﬂ represehtétion on 21.7.1990~t0 the then Enquiry Officer

© Sri Se Chakraborty with a request to finalise the

enquiry report earlye In the said representation dated

1214741990 the applicant also stated about his grievances.

(Copy of the representation dated 21-7=90

is annexed herewith and marked as Annexure -Al6)

22 " That when there was was in-erdinate delay.for
disposal of the disciplinery proceedings the applicant
filed his vérious representations demanding for early’

dispOSal'bf'the disciplinary proceédings + In those

contdee.
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representdtien$ the.applicant pleédad fer allowing him
to join his dutye

(Copy of one of the representatien submitted
to the Divisional Railway Manager (P) on 103492

is annqxed‘herewith and marked as mnexure AL7)0 ~

23+ ~ That on 1749492 the applicant was informed

by the Divisional Mechanlcal Engineer (C & W) that the
Dlsciplinary.Autherlty would take suitable decision aftgr
censidering tho R repert dated 14.6488 and he was further
directed to make the representation or submission if any’
-in writting to the Disciplinary authorlty with 15 days o
receipt of this lettor.r |

(Photostat copy of the said letter dated 15/7/92 i

is annexed herewith and marked ‘as Annexure A-18)

/24o,A" That on réceipt of thé said letter the
applicant submitted his reply on 2449492 to the D.ReM.

(p) and DME( C8W)+ In the said reply dated 24.9.92 the
_@pplicant stated that he_attendgd the enquiry on 5-5-89

at AME(C&W)/IMG'slchamberfand replied a1¢o$t all quaries

as asked by tho Enquiry Officer and when subsequent dates
for enquiry were fixed and then also he said that he had
nethlng more t0 say and he should not -be called for further
enquiry o i

‘(COpy.of reply dated 24/§/92 is ;nnexed herewith h

and marked as mnexure-Al9)

Cﬁntd ce o -
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29+ That fhe applicant héVing been already
expressed his clear view earlier the Enquiry officer
Sri S.P. Aﬁbasta ought to have considerafed all relevant
documents and evidence available before him but the said
Enquiry Officer beéame biased and submitted the partisan -
reporf dated 30~12-93 to the'Disciplinery Authority, on the
basis of said report the Disciplinery Autherity (Respén- |
dant No«5) most iilegally and arbitrari}y passed the
impuéned ordef dated 1+12+94 removing the applicant from
‘his service with effect from 20-12-94s

(Photostat copy Of the impugned order dated
1-12-94 is annexed herewith and marked as

Annexure =A20)

264 - That the applicant preferred an appeal before
‘the Apellate Authority{Respondent Noe4) challanging the
impugned order dated 1-12-94.

(copy of appeal petition dated 9+12e1994 is

annexed herewith and marked as Anexure A21)

276 ‘That the D.R-M (P)/N.F.Railway, Luknding by
his letter NoeED/116 dated Bth February, 1995 communicated -
to the appdicant the following order purported to hav?
 been passed by tho‘Sr-'DHE(P)/lmc {respondent No.3) on the
appeal petition dated 9+124199% . |

"I have gone carefully through the appeal
submitted by Sri Dina.The punishment is reduced

to compulsory retirement from service".

contdese
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In accordance with the above your service

is hereby terminated weaefe 20/12/94 (AN) follewing

compulsory retirement.

(Photostat copy of the impugned order comau-
nicated through the letter dated 8e2.95 is

annexed herewith and marked as Annexure-A22)

'28¢ - That on the fechpt of the said RM impugned
.erder containqd in the letter dated 82496 issueé by the
DsR-M(P) /N.F. Rly, Lumding the applicant ceuld not
k50w'the implication of the order and approached the
office of the Superintendeht to knon' what benefit be
would get as his punishment of removal from service was
-reduced to the extent of compulsory retirement. After

his repeated visits to the office when he c ame tc know
that the department was not inclined to give any benefit
inspite of the reduction of his‘punishmeht; theﬁ the
applicant filoé his petition dated 7¢11+95 before the
respondent No«4 (the Dlv151onal Railway Manager ) in shert
'] DRV (P) with the copy to the DME( C & W) for recons1de-
ratiOn the 1mpugned order dated 8.2.96e

(Copy of the applicabion dated 7.11495 is

annexed herewith and marked as Annexure A23)
- 29 That since the Applicant was awarded the

’ CGntd L X J
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compulsory retirement .weeef. 20~-12-94 he became entitled

to get the behgfits of his service « By his Qetition
dated 7+11.1995 the applicant sought the clearifice-
tion about the benefits payable by the dep artment in

his compulsory retirement.

The applicant asked ‘the respondent Noe4 to
clear¥fy on the following points |

‘ (1) Month wise salary statement from the date
of placing the incumbent under suspension till the date

‘of passing the order of his compulsory retiremente

(2) Full particulérs_of other benefits with
promotion enhencement of salary and other service bene-

fitse

(3) Total amount payable by the Railway admi-
nistration if the incumbent had not been suspended and

discharged from the servicee | .

)

(4) Vide lotter No-ﬁD/llé dated 1904Q95 the
period of suspension is shown from 9-9-87 to 7-10-87 and
not the period from 22-2-86 to- 12-6-86+ So the arrange-
ﬁent of payment of that periode o
| (5) Arrangement for payment of 3 menths 11
/days relating to the‘transfer‘period to.NGCo '

1

(6) Arrangement for payment of wages of 58
 days for the period when he was not allowed to do his

duty inspite of fitness ih the year 1986 to 1987« y

/
POl A“"I
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30 That in reply to the appéal dated 7.11-@5 the

éppliéant-received a_ietter dated 211141995 purportedly
issued by the Respondent No«4 ~who failed to give the - |
clearification seught by the applicant as to what benefits
accrued‘him when the pudishment of iemoval 1nflicted on

him was reduced to the compulsory retirement. on appeal-'

- The respondent No.4 surpriszngly stated in paragraph 1
of his reply dated 21011095 that partlculars of benefits

could not be furnxshed untill and unless the vacation

report of Rly qtrse was received along with the other

,' clearance certificates and prescribed form in support of
"claiming FeSe Etce

(COPY of the reply letter dated 21-11?95 is

annexed herewith and marked as Anexure =-A24).

31 . That the respondent Nos4 put unreasonable

_condition upon the applicant for disclosing the benefits

accrhed to the appiicant on account of the so qalled'reduc-
tioh of his punishment to the extent of compulsory retire-
ment- The applicant has the reason to believe that the
intention of the respondents is to drive away the applica-
nt frem his service without 91V1ng him any bé;efits .
Though the punxshment of removalﬁuas reduced to the oxtent
of compulsory retirement yet the respondent Noe4 failed

to indicate @he benéfits on account ofkreductioh of the

punishment so the so called reduction of punishment became

‘meaningless to the ‘applicant.

"~ Contdee o
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32 | fhat_the contention of the respondent NOe4

that the applicant failed in the Trade test for the Post
of C/Fitter Gr. II held on 204786 is not true inasmuch

“as that he was-nof given such chance of apbearing the

test +As such the question of unsuccessful in the test
does-not arisesThe confention of the respondent Noe4 that
theyapplicant was booked for T.T. for C-B/CRII,under this
office letter dated 27.9.87 and 1+2.88 but he failed to
appeér in the T.T. and rather absconded since 9.10.87 L
etcs as stated in the letter dated 211195 are also not
true.The applicant was never informed that he was booked
for T.T. for CR/GR-II under the office letter dated 28+9.87
and 1-2-88 R as stated in the impugned letter 21411495

' The allegation of absconding since 910487 is apparently

" false as he was actually not allowed to join his duty at

Guwahati_as well as at Badarpure

33. That the petitioner is lawfully entitled to
get his salary and other benefits from 22-2-86. but the

respondents have not pald the same inspite of varlous

representatiens the lmpugnad letter dated 21.11. 1995 the
" respondent Noe 4 alccnﬂy stated that the department was

not liable to pay any back wages etc. The contenticn of
thé department is in fact negation to the truth.When the
suspension pericd from 22¢2+86 t0 12+6+86 and 9.987 to

741087 was. regularised as stated in the paragraph 4 to _
6 Of the 1mpugned letter dated 21111995 the applicant

became entitled to the full. salary and other benef1ts o As
such the respondents have got no right to deprive the
Applicahf of his legitimate claims on samé frivolous
groundse S

contdes o
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In view of the facts mentioned in para 6 abcve'.

/

——

‘7o  RELIEF S@UJGHT

{the applicant prays for the follewing relief «

{1i) That the impugned order dated 11294 {Anexure=-20)
passed by the’ RBSpendent NO0eS terminatlng the serv1ce of the
S il
. applicant from his service with effect from 20-12-94 and the_
~ compulsory retirement order dated 28-02-94" ( Annexure-22) by
way of punishment passed by the abpellate authority (Béspon-

denit No.3) be sot asides

(ii) ' A‘That'the'resp@ndentslbe directed to reinstate the -
appiicant‘in hi§ service with all consequential benefits

inciﬁding back wages and promotion etc.

'(iii),:7 That all illegal transfers and diSCiplihary'prcceed

bg set asidee

" (iv) That any other relief or rellefs that may be deemed

fit and proper.“

GROUNDS 3=

1. "' Fer that the appllcant was acquitted of the
criminal Charges and the departmental proceeding on same
charges of whlch the crlmlnal court have already achItted,
ought to have been dnepped/revoked and on the same charges 4
no action should be taken by the department As 5uch the entire-
désciplinary proceedings is bad in law. :

Centd teo O




-gem . QU\
'; éo For thgt'the EnQuiry officer totally failed to
? consult all the relevent record and document , particulakly
; the enquir?’repmrf prep ared by the_ptevious enquiry officer.
i,In the'instant case the Succeeding enquiry officer ignored
| gthe evidence duly recerded by his pradebessOr during the
? enquiry « As such the repert 6f last enquiry officer is
bad and pér\(erse and the disciplinary authority eught not

;to have acted upen such enquiry repert.

36 For that the impugned orders are passed against
éall brihciplesAef fair play and natural justice. As such

;the impugned orders are liable to set asides

;4. _ ' For that the~éis§iplinary authority failed to
?consider all relevant records including the representa-
.?tions filed by the appellant from time to time denying
“all allegations brought against him but the disciplinary
iauthority without consulting the entire réc@rd and alse
‘without consultingﬂthe Commission as Cdntemplated under
‘Sectien 10 of the Railway Servants ( D & A) Rules, 1968
‘imposed the major penalty e | -

Se For that there is no reason or materials to
.give the compulsory retirement to the Appellant.The
';Appellate setting aside one penalty ought not te have
given the ether penalty , though which is‘less harsh but
it has gét AR same effect as ne Service benéfits was given
ﬁto the applicante As such the impugned order paséed by the
#ppellate authority is alse not tenable in law and is liable

to set aside or modified.
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6o ' For that the disciplinary authority acted

~malafidely with an intention to harass the applicant

As all impugned orders including the transfer are liable

to be set asidee

Te For that the pgnalty imposed Upen the applicant is
dispropotionate,'to'tbevalleged.misconduct of the applican£q
As such the impugned orders are lisble to set'asideo

Be - ~ For that there is not bonafide excrcise of power

- en the part of dlscipllnary authority in tak1ng the actien

agalnst the appllcant.The disciplinary autheority exercised
the power mest arbitrarily and collaterallys As such, the

impugned erders are liable to be set asides

96 For that the impugned orders are passed in clear -

‘vielatien of varieus prevision of law,'mare particularly ihe_

Article 311 of the Constitutionesf xhs

10. | Fer that the’ applicant merked for many years in the

NeFa Railmay very 51ncerely and honestly without any blemish.

11. a For that'in any view of the matter the impuéned

orders are liable to be set aside;

4 Contd oo @
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8+ DETATLS OF REMEDIES EXHQUSTED ° SN

The appeal is filed after exhausting all the remed

ies prescribed by the rules

9. - Thd abplicant further declaI:e that the matter
regarding which th.eﬂapplicatiori has been made is not pending
b'éfore any court of law or any other authority or any ether

Bench of the Tribunale

106 _Particulars.ef' postal erder in respect of the
applicatien fee Bse50¢00 {Rupees fifty only) |

Pestal Order Noe : 09 24L%06

Date . i 26 ' @ , 716

Issuing Post Office : -
payable ' |

11+ List of enclesure : &S stéted in the indexe |
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VERIFICATION

I, sri Dina son of Late Ramjit Pandit aged
about 54 yYears, resident of Rlye Quarters Ne. L-205/A
Jharna Céleny P.0O. Bedarpur in the District of Karimganj
(#ssam) , do hereby verify that the contents from 1 to 12

are true to }ny knowledge and belief and I have net suppre=-

ssed any material factse

I sign this verification today the 2 o0k day of
Avﬁ\m/‘?, y 199644 'Z/IV‘V‘\M'

é?( (




Standard form of order of suspension
(Rulo 5(1) of the RS (D & A) Rules 1968 )

escssensone e

(Name of Rciljvzy Adrpinistrqt g;y' F /Q'
at

1904 s !
AL i, [
» - (Ploce of |ssue).I.....:‘.T.....%{l.;'(..D ed,.fz‘:%:f 9
ORDER i
\
Whergas discjplinary prageeding ggainst Whereas a casé ogainst Shri....c..oeeeuen...
Shrnﬁu‘a‘(ﬁ%{%ﬁ%iame ........................ (/véme and designation of the
and designation of the Railway servant) is Railway servanf) in  respect of a criminal
contemp!oted/pending. ’ offence is under “investigation/inquiry/trial.

Now, therefore, the President/the Railway Board/the undersi
place the Railway servant under s

gned (the authority competent to
(D&A) Rules, 1968/ an authority

uspension in terms of the Schedules |1l and 1l appended to RS

mentioned in prqviso to rule 5(1) of the RS (D&A) Rules 1968)
in exercise of the powers confenred %rwmp fo rule 5(1) of the RS (D&A) Rules, 1968,
hereby places the spid-Shri. &< LN Sy, S under suspension with immediate_eect/
with effect from..Acese Ao Sl
lr@unfher opdered turing the period this ‘order shall “remain in force, the said
Shri, eI e SRR T2 "..shall not leave the headquarters

without obtaining the previous
permission of the competent authority.

R G

* (By order and in the name of the President )

(Signature)............./. \//\/\/

.01-,!....'....‘
. 0 o
. AL s B
‘ {Name)....... fﬁ?.f?f‘:f;.’..:..:‘i.‘:.i.:;.s.“‘.... ...........
. S0 oprw
EADAPI R
A

Designation of the suspending authority

"
( Secretary, Railwa

Board is the suspending authority ).
. : o Designation of the officer_quthor.
e S e Eate ogrderg on behalf of the greS'Jenf-' where
the President is the Suspending authority ).

. ~ st ] /'. C&\)—‘ré)% v
Shri /W" CW?—?;‘)‘ /’lt’,fé/ / (% 7/@' e € Y/ ‘

.......... A name and designation of the suspended Rail-

. Copy to :—

‘ issi i i iod of
way servant ). Orders regarding subsistence allowance admissible to him during the peri ,

. ; ‘ 9}” SPERS j&'}-&f-y/;%;}gomte\y; f

i
4

A

T

3 i f President. )
Wi expresied to be made in the name o

DRI @e IR o -

N_F. Rly. Pross B72/Lf 3iluge 712~25, 0 Forms. .

B
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y Board, where Railway -

ised_updar___:
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> TANDARD FORM NO. 4 © N.F. RAILWAY | G. 17408
| Standard form of order for 1'evocation of suspension order
(Rule 5 (5) (c) of kS (D&A) Rules, 19¢8 |
: NEY— Ei}/“'é ...........................................................
BMERY. (Namz of the Ry, Administration)

......

)
Whereas an order placing Shn/Smt—._Dﬂ'le/C%-Hg ........ ( rome and designation o
e Railgc%/ Servcg Junder suspznsion was made/was-deensd-fa-havebesn meds by.AWE RPr
(120N 2- ~Q'5D .

/ . . 3 .
Now, therefore, the president/ihe Railway Board/the undersigned ( the authority vhich
ade or is (jeetwle:J to have made the order of sispession or any other autherity 1o which that
(:n thority is subordinate ) in exercise of the pow::s cgnferred by clause (c) of. sub-rule (5) of rule
Swof"rhe RS (D&A) Rules, 1968, herey revekes tie said ordar of suspensicn with immzadiate effect/
with effect from.., 1?’6'5\6 ..................... :

"By order and in the name of ile Presiclent),

L SR G TR O Be)
Designation of kﬁe pulhécity’mqk,'i:jigr_.this order
Divisional M:.chanical £ e 1C W)
N; F, Rly, Lumding,
(Secretary, Roilway-Boa rd-where—the—erder
is made_by the Railway.Board)

Designation of the officer authorised under _
article 77 (2) of the f Constitution to avihen-
ficate orders on behalf of the Presicent, where

the order is made bythe President).
/’ s .

Copy . ' ;
Y D Ce S @y 2B
Shri/Srat....... / ............................ { name and ;‘designofion of the suspended Railway Servant ).

‘ )
*Where the order is expressed to be made in the me of the President,
@ Ane b @) Cd P A

N. F. Riy. Fress—1/7572/80—May 76-~36,000 Forms.
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' N. F. RAILWAY
Y STANDARD FORM NO. 1 - GU174A

Standard form of order of suspension
(Rule 5 (1) of the RS (D & A) Rules 1968 )

(Name of Railw y

(Place of issue) ..o

"ORDER
Wigtreas dism 'ggry@"‘pww% ainst Whereas ¢ case aglinst Shric i,
Shri.? A&'/ée%gname e,
and designation of the Railway servant} s Roilway servant)/in respect of a criminal
contemplated;pending. ; offence is undef invesrigation/inquiry/h‘iol.

Now, therefore, the President/the Railway Board/the undersigneed (1he (,tulholl;iy‘ compelent o
place ihe Railway sciveant under suspension in terms of the Schedu_tles Liband 10 appended 1o RS
(D&A) Rules, 1968, an authority mentLoned in proviso to ryle 5(1) of the RS (D&A) Rules 1968)

in exercise of the powers confe@‘%e 4/proviso to rule 5(1) of the RS (D&A) Rules, 1968,
hereby places the sg S%? e et under suspension with immediate effect/
with effect from.....?.‘.... ?’" .......

I.“@)r?‘her ordered that during the pericd this order shall remain in force, the suid
Shri e e e shall not leave the headquarters without obtaining the previous
permission of the competent authority., :

* ( By order and in the name of the President )

c;izﬂm{j

. . Ye37)
(Signature,....... 0.5 vge “}q/ e,
(Nome).......... = ST N, b il

.......................................

BAppE e
Designation of the suspending authority

( Secretary, Railway Board, where Railway
Board is the suspending authority ).

( Designation of the officer authorised under
article 77 (2) of the Constitution to authenti-
cate orders on behalf of the President, where
the President is the Suspending authority ).

;opy to :— ,@,{&,, ; 5 g\(ﬁ%’ /gpg% i ﬂ;ﬁw& CMSM

. v |
‘ SR name and designation of the suspended Rail-
way servant ). Orders regardin subsistence allowance admissible to him during the period of

suspensionfvill issue s bt

HY S oD \
* Where-the orgder if‘,expj?f)e o be fdade in the name of President.
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FFIGT QRDER DRI(P)'s office,
' — Lomding, dt/- 28=9-87,

A

i

On Administrative ground Shri Dina, Carr: Fitter
under GWS/BPB is hereby tronsferred and posted”
under VH/EGC on his rxigting pay and scale viece
existing vacancy with immediate offect,

He is entitled to get the *transfer benefits as
per exitant Imles,

séf{»—
( 8.%,Bardhan )
DIV, MRCH: ENGINEER (C&w)

No, E/QB}/t/LM/G&W/AﬂMH.Lumding/— dt., 28.9.87.

Copy t0 s

1. DAO/LYMG,

2. APO/NGC,

3, wW8/NGC,

4, 0S/IM/Bill,

5. P/Caseo ’ /

6, Staff concerneds |

7. AST/BPB along with the svware copy of the staff
concern~d which may kindly be scnt to his Home
address (Qrs.) by Regd, with A/Dwe.

8. CWS/BPB for information please,

O Celeadnse 0,0 o - e . .

1
Bhbles ~h Tl sl i}’& HAUN I AN

N iy ! o1V, mY¥: maTAGTR (P) :
0 i;&gf\ T, F.Railway/ Lunding,
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es 000



"7 "Badarpur gnd compelled to take shalter nt Temple of dities,

Pl - POAANEXVREZ — A 5‘

¢

. To - - v . e

' fa(lj The Divisional Rallway Mannger (P),
! N.F.Rly., Lumding,

(2) The DME/C & @ / N.F.Riy./ Lumding.

(3). Megistrate, 18t clrss, Knting~nj.
(g&wxnxxxxxsxxxxxxxxxxxxxxxxxxxxxxxxxxxxx

~a 14 e

Sab:  Appenl agnEknst un-nscossnry nssmilt » harassmént ,
putting me off-duty by, Depsrtmentn) officoisis, -
of Bada¥pury, GRP & RI'P Personne] g 8bliciting
redrassnl nption thereof.

Respected Sir, - - -

- Wiith due honour I beg to stnte that I was suddenly
spared from duty by the TXR Mry Sushen ou 17/8/87 nnd replacod
by Shri M.R. Seal ozlling me Mad, o
2). That on 18/8/87 when I nitended my dupy as usunl
the 34, TXM Shrt B, Chakrahoriy forced me to sign mo on o -
white Pipor whioch I 414 not, in prosenco“of tho sn-duty staff,
which may kindly be enquired nna proper aotfon msy kindly be
teken.  The nntter niso {ntinated to the Magistrate, Kariugeng,

3). ~  That on 17/8/87 T reported slck and treated nnder -
private reglstered Medfosl practitioner from'17/8/87 to 24/8/87
I attended office with sick and f£it certificate for my
resumption to dutyon 25/8/87.,

_4). That T wAs allowd to my usunl duty from
31/8/87 and pay also received duly . -

+8). That while T was Zoing to lodge n complaint to Badarpur
T GRPC Y wns unnecessnrily assealted by oné B.8,F. personnal mnd
got injury on oy left leg, for which I hmo te roport siok
under Rnilney doctor of Badarpur and romained under the
treatmeat of Rly. Doctors from 1/9/87 to 8/9/87.

6). Thet/on RARX 9/9/87 whsXax I rosamord fo my usunl
duties with stck end fit certifionte of the Rly, dodtor and
ndvised to . perform shift duty from 14-00 Hrs, ta 22 =00 Hrs,

7). - Thit to my utter surprise again I was agsniilted

by the departmental staff, AME/BPD and seat me to Bndsrpur
GUR.P.B.wt about 18-00 MNrs. amil the GRPS/Nndnrpur put me in
J5L1 hnjnt for the whole night and I wis sent to Coart of
Karimghng on the morning of 10/9/81. Badarpur GRPS santohed )
avuny Enailway propnrttﬁ[g,,viz. Untumer , “ oem '

8). " That ay Tanily membirs were foraihly mesnultedt and
oifgted from the allotted aurters ¥o. L/%-208 & Jharne eolony,

1
1

25/8/87 to .

-n - -

¢

4w

[V

— Now solieit justice

Qe -

JAY WA KA.LI,

- - ' S /{onre fafthfully,
Inteds: Raderpur, ;

. Y 4
The 12th Sptemver/1987 % éC?(_ j’j [‘.(__4_;54_7'?[

Nina Pandit )

.(«V:".x

. ?Zfi?zpjgigqf | e ;;;”,,—;*""_T.~‘\\\~\\\,

o . Carrive fitter, Carr. Shop/BFB .
/} : "~ ( Under cR3/Badnrpur / N.P.Rly. ) 2

T

l
L]
i
|

a\
AT



A e

——

S te assmt him.

ey AnxX — A ¢ Avued . |

X , L x . ~
7 Northeast Forntier Rallway . k.o, n e
. . Sy I C AN toae '
* o : o RSN
. chciplino and Appeal Rules-Chapter XVII-R I Rules 1708-1715 R . .

v EDAW
7
MEMORANDUM OF CHARGES FOR MAJOR PENALT’ES

Shei.... C@‘M @%?‘i

tevssussaresriisnttenenern seseserTesonnanadtygee

(LAY

0 !.. o BPE} tessensstiannnaiis hereby lnformed-.'

that it is prOposed to. hoid an mqutry against him under Rules 1708 to 41715 Rtl The allegations |
on which the inquiry is propesed to be held are setout .in the enclosed statement of sllegations 1
and’ the charges framed on the basis of the said allegatmns are specmed in the enclosed Statement ‘

of Charges. <. oo o . }

' R NIY T
2. Shfi..ceeien @4./}9‘ C

vrerse /"./JBP'% ceoneesesdiereadh e ils hereby Informed -

. s AT e

that !f he so desues he can mspect and take - extracts from the documents mentiened in the, {'?
enclosed fist at any time during office hours within 7 working days of rece{pt of this Memomndumj ' i
If he desires to be given access to any ‘other official records otherthan those Speclﬂed In’ the list ot

referred to above, he should 'submit a list of all “such addnticnal dccuments to the undm uu oy
with in §.days: of completing the'inspection ‘of the documents menttoned m the list, Access w:ll' (‘
be given .only to such of' the additionalrecords asare’ consndered relevant He‘wm not be given ' d
access to any documents if it is consudered that it is agamst the pubhc interest to give him such
access. He should complete the inspection of the’ addmonal ‘documents within 5 days of their

being made available, He wiil be permitted to take extracts from suchof the additional documets .
as he is permltted to inspect,

P P,
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3. Shfi n u‘. ‘oer 04‘ J IRy XX 2 eses Wi 04-« ehes 'ln'n u'o X TR TYRTRY is lnfOlm.d thBt

he,request for eccess to dpcuments made at the later stages oi the enpuiry will not be entestained
unleas sufitcvent cause is shown for the delay in. makin,g the request within the time lime specified

above and’ the clrcumstances show clearly, that therequest could not hove been- made at on earlier

stage, No request for access to addmonal document will be entertamed after the completion of
the inquiry, o - ., S

. .’
v - . . P R T
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| @ 4,,{2 C) 130 AR PSP PV P ST L e SURR Y ";'5-‘ . T
. 4..8hrle . Leniri SN ..?Tgf:"'..m." '.".'.”.T vverean —M: is - further informed
. that he may, lf so desnres, take the asslstanco of another Railway servant/anpﬂtcial of & Reilway

Ttade Union (~ho satisfies the requmment of Rule 1712(2)-R). for inspecting the documents and
' é’ss:stmg him in- presentmd his case befou the Inquirlng authority 'In the event of ' an oral inquiry
belng Hheld, For this purpose he should fumlsh the nams of three’ persons, in. order of preference
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nr B. shrlu'u'uo n-cnu. u/on.‘nt:-gn‘uoup \;:onaumjlum,‘ﬂ“Huul“ln-lllﬂ‘“ll. h"’b' lﬂ“ll‘ﬂ

to cubmit to the Yﬁ orslgq;;ol (threugh proper channel) & vmmon statoment of his defense not

! -
lator than............ ......and..l_lgg_ e N‘)' NPURE

“(a) ‘10 state’ whethor he deslres to bo heard ln pouona
(b) to fumlsh the names and ddressos of . tho wltnosus. l! eny, when he: wishes to

, call In support of his defence: end
(c) to furnish a list of.- decuments,, if .any, which he wishes.to produte In support of

his dofencc,‘.. PP S IR ENNC AL N b wp O

He is informed that an inquiry will be held only In respect of the charges or allegations as are
not admitted, We shouid, therefore, spaclﬂcally ndmit;or deny each-of the charges and each of
the allegations inthe.gtatement. of. allegauons. The charges -and ‘the- allogatuons \_nlhlch are not

. . AT L aean g
speclhcally denled which 'will ‘be admmed Pt o (2 gl L e MUET b w3 A
FEEURT I W IORE B fdad gt e it weo el e

[PER TV TP O
J-:-:- gy “@ woanely. Biggeonros R S U
‘6. Shri.....: . ?ﬁ ...is further informed that it the written statement of his.
defence s no{ receivod or before the date speclﬂed ab0ve, ‘the Inquiry is liable to be
held ex-parte. .

@b : (e ' ) ! B fk‘ » ’ €.
7. The attenﬂon of . Shrl..eieseessset F .Y.T%............,...............‘ ln Invlted 10 Rulo 17 of the
Railway Semcen (Conduct) Rule 18, 6. under whieh;:no Rallway, sprvant. shall bring or attempt to

i
v

Y

"bring- any polmcal or othor outside mﬂuonoe (e * bear upon any, superior authority to:further:his .

inferests in respeot of matters pertalning 10 his service under the :Goverment, If any. representation
is received on his 'behalf from any other SO0, In rospe& of ,apy matter ~deait within *:he“

procoodings, it wili be presumed that Shri... 200G e P IR i i,
is eware of such a representation and that It_has been, made, at his( nstance and acuon.wull bo

‘taken asainct him for v!n!anon of Rules 17 of.these rules.m FE TS " e
. Ty . IR
R TR P § b e ) DAY . "(“l . Jk' ;3. Ty R [V ) ) . v [ | vt T

: e e,

8. The receipt of this Memorandum should be acknowledged. < ’
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Charge-I : ' ——

A

" Shri Dina, while functioning as Carr.Fitter/III -~
under CWS/BPB was under order of transfer to NGC on
dmn. ground vide DRM(P)/LMG's No. ED/116 dt. 13-2-86
for creating troubles during working hours with his
co-workers as well as with his supervisors and even

“with the AMLE/BPB.

On 27-11-86 he represented the case to CRSW/MIG for
ghis retention who was on inspection in Hill section and
CRSE sdvised CUS/BPB to give him a chance and accordingly
he was rotained at BPB cancelling his transfer order vide
DRM(P)/LMG's No. ED/116 dtd: /3-27.

But on 9-9-37 he attempted to assutl ME/BPB with a
Hammsr in train passing office at 17/35 hrs. and accordingly
he was arrested by GRP on ssme date. For obstruction time -
to time of normal works ss well as zausing detention to
trains even after nis retention at BFB he was again
transfered to NGC on admn. interest under DRM(P;/LMG's No.
£/283/T/1M/C&W/ ADMN dtd: 23-9-37, accordingly CWs/Brs
spared him wef. 9-10-87 for NGC vide ails sparing letter
MNo. E/3 dtd: 131047, but he refused to accepl the saue
for vwhigch CWS/3PB pasted his sparing letter in tune Notice
boord on 12-10-87 and ot ter tnat he' has not yet reported
at NGC snd 2bsconding since then wiich tantamounts
insubodination, miscounduct and misbenabiour on nis part.”

! \ ja f a7 ,
. . ) . /“" (4 & o2
?Q\ ' s w77 e Re)
. B0 siie v, GivT
Y T -
: Divistonal [Machanical Ergincer (LW

BN; . Riy, Lunding.




"
4

)

3
\®

Enclosure to the Memorandum eof
Qhargo Sheet for Major penalties

-~

_ Statement. of ¢

LEE TP S

rges framed agnlnst Shri........c.ln&,
R (name and deslanation

LITT TR TIIP0 N0 404

Servent ;—

40008000 000049g,

of the Ral/way 'i

harge ¢ . ' o
That the sajd shri.. @ g\CZ vegaee pease sares whlle - i
tuncti nlng 8‘4 Qé?‘%d\un '\g he. perlod....ﬁ\...ﬁﬁ / L*QIQZY #

‘ i '3 %b\i-—"lm H
S -Se)aoa tad ng__d 8~m PQ .
v _ : Charge I ' j

That during the afdresaid period end while funct oning in the aforesaig

office, the said shri...... . ettt itene s, )
" 1
Charge i

That during’/the aferosaid period and whil functioning in the aforesald
officey the saig/shri ,...... Ceeensettasensone et et st nae e e,

Statement of egatnons o@ b sls of whlch charges are framag )
AR SRChe PN S TR (name and designatiop - i
of the Rallway sarvant) B

ALLEG‘ATIONS REGARDING CHARGE :
EO\C(O-.CQ a i
!

A&LE@ATIOW REGM!BING CHARGE 1}

D%nqu({—& }
2 C /25‘33'@_&"

-11-6% , E/b. N 225-87 2 c\a}gz/e /UG:S? 57,

'7'8‘6 SO 2 0:);55/ &7 10-9-87, E/'3
A=A w\cs |
Note;—The A!logaﬁons ~should indlcate clearly how exactly the Railway servant concomed
Is culpable, i.e, what exactly. his- responslbility was in 8 particulars case and how he
" failed to discharge it . ' o
Paspa Printers Po, No, 83/85/4188 1/49477 Date 72 86 15080 Form, -
/
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NoFcREilWBY. '
No. E/3 CWS' s office £
) ' Badarpur., \}\)
To ' dt-/ 6.7-86,
DEM(P) /Lund tng
.NeFaRlYl

Sub: - Trensfer of shri Lina, Carr/Fitter BpB
on administrative ground.

Ref: - Your office order No. EN/LL6 dt.lo.2.u6
and L/No, ED/116/ dt. 26=6-86.
0= o

In connection with the avove this is to inform you that
your above quoted ofifice oruer (has receiped by this office on
@l-2.86 and Shri Dina was placed under suspension we¢f.22-2-86
as he was arrested by Police and was under their custody.sd
the transfer order could not be handed over to him.

On receipt of your letter deted 2¢-6-36 he was asked on
4-7-86 to accept the transfer order but he flatly refused
accept any papers from office md crested shouting .He emen
treatened 1f we force nim to am carry out trensfer order by
sparing nim he will teech us a good lesson one by one ., He is
not afraid of Polices Court etc. Before handing over trausfer
order Police may be kept ready. :

On 6-7-86 he nmppesred in the office with lesve and Pass :
application and asked my Chief Clerk to accept the seme. He(CC) -
replied us you denied to accept any paper from office.I shall
not take any paper from you. ‘hen he beceme furious and
created ssme in presence of all s taff and used insulting
language towards him#,When he passes tarough by the side
office building he is always uttering" Shala lok koo ham
dekhenga® “uring last & months he was arrestedby Police
several times and sent to Karimganj Court but after beling
release on ball he 1s repeating the occurancae. Almost all the
staff are not taliking with hing He 1s bresking the discipline
and creating bad atmosphere in working placs.

Ihis has slready been reparted verbally to WME/BPB
during his visit and he 1s also well gegx acquinted with his
dealing and behaviour. ,

In view of the above you are reguested to let this office
HP§tugﬁﬁther action may be taken whether tne transfer order

LBY TN YTSWGCA O T D p g . two witness and
iS not accGPting the Orde; pleas:{}vn‘g%%%&@‘ueg LA D vgs 6O Ly .

-S4/ - -
Cws/Brg ,

COPY to - DME(C&W) LIG fop {nr
' Decessary actiorlx IAforuationma taking immediate

Police Court sto. ne oo L0 15 0% afraid of

cm ,
at any movement pPlegse, do any serious creme

Copy to ;= AME/BPB for 1
oy nformation, Tn
discussed W th him on 2-7-823 was verbally

Please,
146881’1@1.; v . i ./
R . -
& % e (w . .~
© Ce
.r//---
— -
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». .." ' ' ( N.F.Railway. V\Q?

No. MISC/1 , AME' 8 Off1ce
Badarpur, dt;
/ "(P&G
To \
DSRP/CRPS/BPB.

N.F.Railway.

Subs « Creation of disturbance in Chamber
of CWS/BPB during working hours by
shri Dins, Exe C/Fitter /BPB.

w() -

Shri Dina Ex~ C/Fitter under CWS/BPB 1s creating
disturbance during office hours hampering the day to
days works. Shri Dina was transferred to NGC vide DRM(P)
Lumdirg's No. ED/116/ dt. 16-7-86, &ccordingly all
relevant papers related to him had also been sent to
NGC. le has not yet reported there and 1s creating
distxgbance in unparliamentary langauge to all Sr.Subore
dinstor.

: i

To. day gt sbout 9.30 hrs when I was slso present in
the chamber of CWS 8hri Dina came and started shouting.I
tried to advise him t get his matter settled up in the
HQs at LMG since it is not at all propossible to do any
thirg from out side. On this he started shouting and also
used unparliasmentary £4 langauge to me asnd other supervisorse.
Then I called 0/C GRP/BPB w10 stayed W th me for about ;
25 to 30 mts. . 1

¥om-mgy You are requested to take suitable action
so that Shri Dina could not get chance to enter in the
Rly. premises for creating disturbsnce =md ensure proper
law and order in the Rly. premises for avdiding any
unusual occurance infuture. Shri Dins may be advised to !
report to NGC for his further duty,

sd/ - (C.R.Hans ) .
AME/BPB. '

- 4 Copy to := DRM(M)/Lumding for informationand necessary
- y __agtion FPleasa.

B R v S U e

Sd/ - ( C.R.Hens)
AME/BPB .« .

(st fiod [Blg copy

14688 TKM: -

R OB (4
@’@M:iﬁ%,amﬁk
-iton Supdt. B )
7. Riy. Lowdisy
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WA tastd

25 C§27

"

| &
~ N.F.Railway. A
No. /2 Office of the
AME' 3 dto 22-5—870
Lo )
DMu{C&W) /LM .

Sud: . Misbehavioure vy shri wuina, C/Ftters/BPB.

- e b . .

/

To days at about 16-35 ars. shri bine, C/Fitter
BPB working under CWS/BP3 entered in to my chamber and &
I could ask him the resson and the ®ause for doing so.
ile remaineld sosent from duty wunauthorisedly for 5 days
wal. Z=5a37 to 6-5-87 . On 7-5-87 he spreared befors
CWs/Br3 with sn epylic-tion on 7-5-37 vho dewtr diraected
him to my office as per preveiled proceduds for obtaining
resume to duty subsequantly he wes allowsed to resume duty
on 9-5-237, About the regularissation of the period guoted
above, it i3 presumed that he remsined in the Police
custody the delailed information still to be found out.
Be has not dilisclosal saything 1v nis applic=tion or any
where in tha office In writting. Hence at present it is
difficult to write anytiilng about the regularisation of
the unsutnorise perlod. He was simply sllowed to resumae
duty. For this yurpose T understood he might nave come
to my chamber to-day, He did not say anythirg the avove
informatio. He was simply shouting for regularisation
for his period. Tha relevent papers in this rsgard are
also enclosed for your information. Some suitanle action
in this regrrd 6 is very much required, for avoiding
any Xwar futare happining. :

A1

DA/ Three. ' : ’
50/ -

( Cori.Hans)
A\ME/BF8,

00000 =

Wiy wiparlaseday [argage be [ove,

@ | CQS’Q} ' })“"‘” ‘glxﬂ coyy '
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::io ‘;P'J"' 3"‘33&:, ?;ﬂ"%’dﬁ&v
Hfice Sapar. ip:
TR By, kemdte.



N oF tRailway.

‘ AME' 8 OLfice /BB
No. MISC/L Lt. 16-9-87/.

To \)"%

DitM, / Lumd A ng .

Thro: - ST.OUE(P)/Lumdipg.

Subs - Miszpaduct and bresch of discipline by
Shri Lina . Varr. Flttes/BrB, under Cis/Bi3
in the TXR/ TP 0ffice on 9-2-37.
- -

On 9-9-17 =t abour 10 hrs. CWS/3P3 informed me that
Shri Dina Carr. Fitter came to TIR/TP office at avout 4 5/40
hrs. in tue norning sad threntencd on duty IXR Suri 2.C.Roy,
CT{R to take him on duly Shri Dina as per records available /
with CY3/3PB reported sick and had takon sick memo on Cleles?
On 9-9-v7 21s0 he had not brought fit certificate to office
for proper resamption.

4t 14/~ hrs. ( apurex.) on 9-9-i/ 1e azain came to
TER/TP office snd treatened on duty TXR,Suri susnen CheDas
and showed nim 2 ball pin h=umer. With the fosr of nl s 1life
suri Susiiin Das loft his office and went to CvW8/BPB for solving
the sqtuntion. Adround 16/« hrs. I went to CWS office and ;
called nim to 4now the roal history. ile flatly refusea to ‘
come Yo me 9 per to the person I had deputed for.

tround 17/30 Lrs. I along with CWs/BPB ,TxR Shri
B.Acherjee & other TXRs went to TXR/TP office witu tne
information theot Shri Dina is still ereating disterbance. I
called him in the TXR/TP office on tiis ne TCame to me in tue ,’
angry mood. I asked bim for the reason he came without L.
authority as he was in tne sick list I advised nim t produce
fit.certific te from Rly. Doctor in edseé CWS/BPB's office for
Joining to duty in TiR office. Op this he started shouling
and raised nis hand with hemmer on me e2lso which was protected
by SreSubordinates available and imuedistely shri vina ywas
handed over to GRP/BPB with the belp of OC/RPF/BFB

Shri Dina had created disturbasnce during office
hourse no of times in the past also. The detalled report of
which from the past records W 11 be sent vary recently t you
On 9-9-87 akso he had tarsstened to all other co-worders
some of them had stopped- their-work-totelly wi-th the fear.of ..
their lives. - .

% fact finding enguiry has also been called consisting
of thiree Nos. of Sr. Subordinstes as per instruction of
| DME(C&W)/LMG. The report of waich i 1l be comuunic-ted to you
imuediately after completicn of Enguiry. :

shri Dina C/Fitter. Gr.III under CWS/BFB 1is a very .
problem creating person in C&W Depot /BPB. A suitable action.
leading to:a permanent solution is requested.

sal=
( C.i.Hensg )
aMi/ 3¢B

Copy to :. DME( C&W)/LMuG for information sud nesessary
action Please. :

Sd/ - '
(CR.Hans.) -
A, NS AMBE/BPB.N.F.Railway. -
I\ _" e ARY, G
Tiofifoy Supat, by L T
isd. Rly. Lomdim R

Fui



WS/uGT (M)

Sub: . Transfer and posting of ¢/Fitter
Lina uncaer Ws/NGo.

Hels = DRM(F) /LM 8 L/NO.W%ZVI/ML/U&‘H
MM, O dtd; £3eGugy.

In terms of DRM(P)/LMG's LAfo.
Sari Dira, O/Fitisr or 1his cepot uas bew spuTed
to carry out his transfer

Please takeg nig Name in your roll according -
1y fron the ¢nyg of nis reportisg te - .urs,
¢ iecesssry sarvice Particulars
able in this office is given below and
23CE€ g pi1] Particulars is suown in the

Nare :- Dinga
Dasig. :- Carr.

PT No. 1l661g7.

Pass/% PTC 1= Ho has availad o

itter (sK)
Fay:= B, 1130/ -(1p)

00 PT0 Is used oy him.
CL:- tvalled Lu days CL upto date,

Wirsi - niyegtes.ado. L-205(Typs-I1 pucca,3lectriried)

av 3B is under nis occupatin,

Sd/~ ( CWs/BpP3)

D/& ( Two )} 1l.ine list of tools
’ 8.Aritendence,

Copy for inromsation & n/actison to ;.

LDMPI /LG BF (o) /3B () party _
concerned,

il B, oo,

)fﬁ‘-:-‘c :"ﬂ;dxf‘z:b

/-
CWs /Badarpur,

w NlFomyo

1

quotead avove

order on 9.10-87(4N),

far availe
his attend-

BILeXiUre,

1e set oy P/rass &

!



27 T/
© 4

No.R/3 ofvdt? 91 .10437

To
DRM(P)/Limding.

Sub: - Sparing of &%/ C/F Dina to WS/NGC .
Ref: - Tnis office L/No.E/3 of Lis_10-37.

[6

Sparing L/No &3 of 13.10-87 issued
to Snri Dins (Staff copy) has been pasted on the
notice dozrd of CWs/Bi3 office on 18-10-37
in presence of taoree staff as ne referred W

“accept t.e letter.
1 Tais 1s for your information and
n/ action FPisase.
sa/ -

CWS/BPB.
N.F.Ralilway.

o
A 4{}‘ QS&@HHQA Bua copy
\ .

Hflow dupdt, (¢
¥ Rliv. Fawdoy



2
O L by
IR 10/ - BPB 10($D9/9)
T0: OC/GRF RPE BPB C/DME@W) SHMDOS LMG AME
=MISC/ 17.C/% DINA CREATED 0BSTRICTION TO NORMAL
WORKS &ND TRATN RUNWING TRATINS SUFF 6xEU DETRITION,

- DEMAMNDING RESWMEIION WITHOUT FIT CEZRTIFICATE TLHQUGH
IN SICK LIST. WOT ALLOWING oTaFF T WORK. WOoiK  ~
SUSPENDED., 4CTION SOLICTITED.

..C

:\
LK/B/1545/10/9 8p3 TP 4

Copy
X& 115 3p3 10
T0 -DME (C&W) IMG C/Di&l(?)/l&i(.‘: 38 CR3&/ MLa.
- MTISC/87. FRNIAN E/EN NO OF 9/9 ¢/F4TTu: DINA
ATIRMPTED T0 ASSAULT SME /3B WIT™ HOGEd. Tt T/
T/PaSSING OFFICE ON 9/9 AT 17/35 HES. ARREST
BY GRP 0N 9/9. '

- CWS=
LN/7/1540/10/9 BPB TP-3 * -

Costibind BT copy

“’ "0-:1 bup?i cP
& H. Ry, lomdir
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Date plication for QUGS i Date of delivery of the Date on which the copy Datz of muhinn over thu
the copy. Date fixed for notifying requisite stamps and was ready for deh. ry. cosj to the applicant.
: the requisite number of folios
stamps and folios. ’
/r,‘( -y ; . -
27-5-89. 2-6-89. 6-6-89. /39454“/' ',/5]19
Pt. No. 536. By :- chri Ding Pandit.

In the Court of
Chief Judicial Magistrate, Karirganj,
Accam.

Precent i~ Shri K.S. Nath,M.A.,LL.B.

}
Judgment in G.R. Cace No. S75-A/27.
W
Sé State TR es e * s e Comolainanto
- Versus -
i
Dina Pandit 200 oo e o ACCUeed.

U/e. 449/3%2/508 1.P.C.T2a¢ vith Sec.12°
of the I.K. Act.

L4

Datec of receriing
evidercs :- 27-10-88,
25-1-388 &
21-01-80,
= 25-05-89.

1= 22-05-89.

Date of argument
Date of Judgment

Judomefit.

Contdocouooo.-oo(2)b

S = —— e e e i ———
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[ F aia
Date ¢f anplication for i " Date of delivery of the Date on which the copy Date of making over the
the copy. Date fixed for notifying requisite stamps and was ready for delivery, copy to the applicant.
the requisite number of foli v
< olios, .
stamps and folios.
- 2 -
v i
f Judgment.
\ : The case fer. the presedutien in brief

is that on $-9-87 @ 14 hsurs, asccused Dina Pandit,

whe waes a C/Fitter was en sick, forcibly»entered"

inte TXR/Train pacsing effice at Bagarsur Rly.

Junctien with ene hammer in Eénd and‘threétedfd

TXR Suchen Dae, C/Fitter Nagendrs Kr. Nath and
obetructed them fTom dieéharging their lawful dutise.
The matter wae bBreught te the netice of AME/BDP,

.

enri C.K. Hane, whe in iurn attended T/maecsing

office, @ 17-35 houre. Al that time the accuced

JERpp =

alea attempted!f@ accault him with the hammer.

Shri Hans prevented the-sccused with hie hand.It

Cils, CTXR, H/Clerk:

hapsensd in precence ef TXR,

Contdeeeeenses(3).

L . o
v

N



Date of application for

it

Date fixed for notifying

Date of delivery of the

e, s 3 & Ry
TR daw

Date on which the copy

s = gl R A
|

Date of making over the

the copy. requisite stamps and was ready for delivery, copy to the applicent.
o the requisite number of folios : . o
stamps and folios, :

-3 -

Manik Malskar, TXR.B. AchaTjee, C/F Nzgendrs Nath
Whe weTe on duty. With these facte FIR wae ‘ledged
with GRP, Bsdarpur upen which 3 cace was-r¢gisﬁered
and sfter usual investigatien, the accused was
charge cheated u/s. 448/352/502 IPC reszd with Sec.
121 of the T.h. Act.

Cn receipt of the Charge Sheet, the

accuced was acked te awpesr te ctand hie trigl. On

his appearznce offence under the aboeve Section ef

law wa= exslsined, te which the accd. plesded net

quilty and claimed xxyr® Xx¥xd to ectand trizl. Frem
. ' tha trend ef cregc—examinatien and ctatement of the
accd. the defence case aspeared te be 5 teizl denial

’ne‘

)

L.




aita " Date of delivery of the

~ Date fixed for notitying requisite stamps and
the requisite number of folios

stamps and folios, !

- Date of application for
the copy.

o, @@ @ R R
aRfvR daw aite

Date on which the copy
was ready fcr delivery.

s = SRR 2 A

"Date of making over the
copy to the applicant.

.

4 P.ils. were examined. The I.C. wae noat

availsbla on ceveral attempte. The defence led ne

evidence. New the questien aTece fer determinatien

ig ae f@ll@ws f;‘ N
Did the sccd. illegally enter int® TXR/train
passing effence en 9-§;8§, ang if ce, did he
threaten the life ef the efficial concerned ?
i

P.W.1, Ksbindra Nyth Eicwae claimed. . te be

. ! .
the CWS at Radazrsur en 6-9-87, whe ctated that sccd.

)

Dina, a Fitter ef hie 2ffice wae on cicklixk liet

on that ¢ay. But he apseared in effice st 7.3C A.M.

an ‘that day fer reeuming hie duties witheut any

4

fitnees certificate. Sugervicer, Nsnda Gepsl Dutta

- ascked the accd. te preﬁdgé‘fitnegs meme and te

Conts.veneeeseesa{3).




SRR & g st &
. ata

Date of application for
the copy.

Date fixed for notifying
the requisite number of
stamps and folios,

Date of delivery of the
requisite stamps and
folios. -

Date on which the copy

was ready for delivery.

Date ot making over the
copy to the apphcant.

But

“te jEln. Thr accd

o

a9ain. Accerdingly @ 2 P.M.

thnn h;d alterc;tlcn W1th Chrl

réperted»the abeve matter. A‘ter a whlle .ccd

the gccused cam

7fh1q fltnpqc meno and ac a recult he wéq net allewed

'Dutta. He went te thn offlce at 8 30 A M. and

Dina-

again came and urged upen him te sllew him te jein,
it wae not entertained witheut fitnege meme.

The accd. became'angry stating that he weuld coeme IFIR

e with

2 hammer and thregtened TXR Sdshen Das fer neot

allowing him te jein witheut fitneee meme. The accd.

ebe tructed ether emoleyeec

e T

lewful dufies;‘fhosa f;ctg

frem diecharging their

were ;g,‘,mq te _him.

Peresuant to qUCh report he eubmitt od 2 IPpOIt te

;the Acett Mechanlcal Enalneer AME

Shl‘l c. h Han:,..-

},‘)..

Centd..........-.<6).



Date of apptication for
. the copy.

Date fixed for notifying
the requisite number of
stamps and folios,

Date of de!ive}y of the
requisite stamps and
folios.

_ Date on which the topy

was ready for delivery,

e B TRR T N

ata

Date of making over the

copy to the applicant,

te TXR efflce at 5. 30 P.M, . The accd. was

Ceurf.t&? Ihjhis éiass—examinatien he said that

-~

: aleng'with Shri Hans and etharp Shri Bigwagrwent

called
by Shrl Hdnc an@ tald hlm te laﬂvP that slace ae
witheut fitness meme; he # cauld_net be censidered

to resume hig dutieg. But_the'accd. attempted te

‘sssasult chri Hang with a- hamm»r, whe pretected hlmself

By raising hande. The accugeé was caught hold‘hy
Saraf Uddin'and Basudev Acharjee. The RPF post was
nearby ané the C/C, RPF wse called and the accd. wye
handed over to hism,f whe in turn handsd ever the

accused te the 0/C, K GRPS with the hammer. He filed

FIR, marked Ext-1 and Ext- 1(1) is his signature.

Vida Ext—2 "the hzmmer was esized., Ext-2(1) igs hisg

Signaturé; The‘hamﬁer-ctedfngtvbe praéd;gq to'fhe‘

Contdecervenaeaa{7).

e,
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Date of applicaticn for b i . Date of delivery of the Date on which the copy Date of making over the.
the copy. ate ﬁxec{ for notitying requisite stamps and was ready for delivery. copy to the applicant. -
the requisite number of folios i ‘
stamps and folios. . . i
)
- 7 -

w

©he did min net Tefer te Ext~1 that the accused
sttended the office at 7.30 A.M. wherein it was

tsted that the accused attended office at 2 P.M. -

"Fitters were given hammers by_the departmeht._He

"genicd thst the scoused apseared with o fitnese

. meme, but it ﬁag ignered byvall concefnad. The
Pelice did.net seize thé eick lipf. Othér Casee
were filed against the aecé. But he did net knew
if the accd. wae sent as a N.C.L..The accused

wss eallier sucpended far the allegatien that he

Je-sulted GEP on administrative greunds. The accd.

.

wae enceé traneferred and it wae cancelled en hie

T e

representatien. Then en varieds greunde several

- were filed against him. He denied that the
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it R of

ATaE

Date of making jgver the

antre

Date fixed for notifying

Date of delivery of the Date 24 which the copy

the copy. e requisite stamps and was ready for delivery. copy to the agplicant. -
the reguisite number of folios -
stamps and folios, ) "
¥
- O -
w

t/\‘
[a 38

acCcs. with hie himmer anég 3 filneeg Mele Came
recume hie dutiee, kBui it wae Tefueced znd he wae

farcisly handed gver te the selices with falgsse

snd flimey gregnsc. Iha distance Between TAH gffice

+n

and GRF wae leecs than haif 5 furleng, int»zvensd
by other efficec. The cistance wae aheut 100 mtrs.
infermed tao the GnP.
ctsted th;§

sezrsred in their CVC efficae

en 9-Q-87 zccd. Di-a,
at 7.3C AL, fer recuting hie duti-c, zlthough he wase

sckad him te ehizin 5 fitrace
cortificate and sreduca it when the ;ccd. Iealied

left

o,
rt

thst hes eubmitted it zn

~a gffice. In the
svering when they l1-fl the officn by cleeing and

s = el .
Contd. el 0

FLd



Date -of application for

Date fixed for notifying

Date of delivery of the

Date on which the copy
"was ready for delivery.

aﬁr'ﬁnﬁ%ﬁ%%ﬁ
ate

Date of making over the
copy to the applicant,

the copy. requisite stamps and

the requisite number of R

folios. .
stamps and folios.
‘A i
WA .
’ T e w o e et Tt . g } =i —

-0 - -

(R4

M

+ - -

«

A -

- -

>

te him that th- accus-d forcefully dnmandad of

e

arrlved becide the TaX office snd -nt»red that offlcn
whers H.S.V'rians, A_._ME, B.a.dal‘,nur, R-K'- 'Bi‘éwas} CWS;

‘Basudev Acharjee,-TXR wers gprecent, Thef reéortnd

B4

them to allew him te resume hie dutiere. H.S. Hanq/

tsek the accd.

teld the accused that he wae sick and he ceuld net
ba allewed attemetsd to ascault Shri Hane with the

haomer. That time Bzeudev Achgrjae gnd Saraf Uddin

outeida the office.In hic crecsw

examinatien he cgid that he teld ths pelice that he

Teceived g telegshens frem TXR eoffice after 2.30 F.M.

The

- 4 P.M,

eglid AME wgas

DT+ L X 'w‘ LT,

-~ ki L 2T

in hie

‘cam~ te CWS. offic-

ﬁ-f T oY
— t -
A e B A A AT e D

u&b.,-,

[P

Centd.

-V e

of fice aﬁ that time znd @

There was a dicCUcSlon
Coe g

.......(10\
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Date “of _application for

T g W A B
' ant

Date of delivery of the

wiERR dar A

Date on which the copy

aifia '

Date of making over the

the copy. Date fixed for notifying requisite stamps and was ready for delivery, copy to the applicant.
the requisite number of folios.
stamps and folios. '
)
- 10 =

time of

the accd. cubmitt-d 2 fi

Neee certificgte.

by Bacsudev and Sarif Uddin. The NaTmer wae

Between. the <3id between th. «aid CHS and AME, but

he was net aware of the diccuceion. He denied that

At the

accurence he wae fit te werk. He did n#t ¢
knew if any ether cases were filed zgainst the accused.

He denied that the sccd. was ¥ net abeut te ascsult
the AME with 3 hzmmer. He denied that he did net

tell it te the melice znd ths zccd. wase nel rectrained

supaliad

by the Rly. Destt. te the Fittere. The RPF poct wae

located nesr the TXK effice, but nene came

effice, He

denied that thers wse ne hammer

. feI resumeng hig @dutiec.

Contalewecenaoa (1),

from that

in the

hands of the accd. and he simply went te the office
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Date -of application for ’ . Date of delivery of the Date on which the copy Date of making over the
the copy. Date fixed for notifying requisite stamps and was ready, for delivery. copy to the applicant,
the requisite number of folios | .

stamps and folios. ) {

|

%
- 11 -

P.W.3, Basudev Acharjee stated that en
9-9-87 he wae the Head Clerk of TXR office at
Badarpur and accd. Dina was a carriage fitter under

Ci4S. On that day the accd. wae net en duty ac his

nsme wag in the eick liet. But on the above date

@5 P.M. when he wae in hie office he heard that

>,

the accd. cregted troublec in the TXR's Trazin saceing

T
el

-
EhagitreX

effice. Then he himeelf, AME, C.R. Hane, Supdt.
R.S. Bicwge, Nanda Dutta and ethere went there

and found accd. Dina wae leitering incise the TXR

office with a hammer in ¢ his hand. He aeked C.R.

Hane to allow £ him to join hic duties; But chii
Hine told him to obtsin a fitnees certificate.Accd.

Dina gave a deaf hearing f to it and attempted to

M L~ fal 2

- e T Cantdlliiaieas e iT(12)4
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ity & fog
e wen qf¥w a A Rga . # afw HRRR Tw & e
) Daté°o§t-haep;;l;cation for Date ﬁxegrfa:j notifying Date of' delivery of the Date on which the. copy ' Date of making over the
pY. ) the requisite numbsr of requls;tjo:toasmps and was ready for delivery, copy to the applicant'.
stamps and folios, :
- 12 -

seegult Shri Hane with the hammer. They caught held™

-

Ding ahd téok him-te‘@ﬁpﬁaffiée. In his creés;examinatién

he spid £hat he ca%e'fﬁ B?}érgur in 1980, but accdf
Ding werked at Badafpur §;foreAthat time. He héard
that_thgro were ether ;aées againet Dina,:gut he
geuld net say hew many caé?s‘Were pendiﬁg against
him. He denied that Dina hsd a fitneee cartificate
which was ignored, Ne¢ daparimental prece-ding W3 e

§rawn againet the accé. He did net knew if he wse

acquitted in twoe ether caczec. He denied that his
(accd.)trancfer wae cancelled on hie reprecentztief,
"which anpeyrd all cencarned end fer that other cases

) werr crezted agzinst thebach. He denied that the
J . ;

sccd. did net attemat to assault any cencerned. In

on .o L

- : Contdevecennne..{13).
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Date of application for '0 it . Date of delivery of the Date on which the copy Date of making over the
the copy. ate ﬁ‘?q for notifying requisite stamps and was ready for delivery. copy to the applicant.
the requisite number of folios
stamps and folios, ) '
\

-13 -
ene rrem of TXR office there was RPF pest and
that remained £sx for 24'ﬁ§urgQ‘They~h:H aleo fire

aTms. The accuged: veiqntarily went wiﬁh thex teo

‘tha GRP. One RPF Inseecter alce come out.

P.W.4, Suchen Ch. Yae caid that en

9-9-87 he was en duty frem 2 P.M. and accd. Dina

wae sick. At.that time he entered inte the office
and with a hammer hit en the table and asked hir to
allow hiec agttendance, He reslied that he was net
Cacable te allew'his attendance which might be

allewed By the autherity akeve. But the accd.

thTeatened his life. He then infermed thie incident

te CWS with a request that he geuld net werk in

in that 3 situatien. Then hr left the office with

iz (RN REEE

Centd....

e (14).
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Date-of. application for

Date fixed for notifying

Date of delivery of the

Date on which the copy

Date ot making over the

the copy. requisite stamps and was ready for delivery, copy to the applicant.
the requisite number of folios -
stamps and folios. :
- 14 -

about

Ext-1.

gick nmene.

In hie cress-examination he s3id that
at the time of that incident TaAX Upendra Purkaystha
wWas present. He raported if to CWS at CyS effice

furleng away frem his eoffice. He was
examined by the pelice. Ext-a wae written by him
and vide it the acéd. wWae allowed te work enly fer
@ d3y. He denied that the accd. did nothing and

this cace was cregted with g mind te hgraee him.

The fact of apsearance of thae accuged

adnitted that zt the

was fit te work. Hid

Be 2lloewed to recume

hie dutire with ;¢ diractien

-

' wr(i‘c;ntd............(‘.5).

at 7.30 A.M. wss net eubecrined in FIR, Zmrked

P.¥.2 in hig crsga-axam. seecifically
time eof eccurance, the accd.

it been ge, the accd. might



SRR & fag s m@twﬁﬁ‘rﬁsﬁﬁa IET Ery Ik W | wiw, F@fE WEHERT | M W IR [ A
it e i a0 A BT W R e TRRA w6 e .
Date” of application for &t . Date of delivery of the Date on which the copy Date of making over the '
. the copy. Date fixed for notifying requisite stamps and was ready for delivery. copy to the applicant.
) the requisite number of folios
stamps and folios. ' '
- 15 - o ' oy

te ereduce the fitness meme within a Tezsonable time.
But fer ends of natural justice, the accused was

net given that eagertunityihe' pfegeﬁég_ef.Upenjra

Furkaystha wss net disclesed By anyathér'witness,

excepting P.W.4. It gpeeals that there were ether

cases adainst the accuseé and nene of the witnesses
|

could give result of such cases. P.#.1 in his

Crecs—exam. admitted that the trangfer ef the ' _
accused was cancelled by the gutherity abeve en hie
regrecentation. The dafence teek the plea that

cuch cgncellatien of the trgnefer of the accd. o
inneysd the witneeses and they inctituted several

cases sgainet him en flimey greunés.‘P.“Jl.?» éid ‘
net admit:that an? trancefer of the accd. w;s , |

*"-V.-‘,v A e e AT " i %at

BPEPASJ e

Contd............§16).

P



SRf.F g angd A
ade

Date of delivery of the

Date on which the copy

N e Y
z“E ARSI ST

ROt ot s

Date of making over the -

. Date of application for .
the copy. Date fixed for notifying requisite stamps and was ready for delivery, copy to the applicant.
the requisite nhumber of folios : : .
stamps and folios. . :

canhcelled en representati@h.<P.W.3 in hie €rose-
examinatien sdnitted that the scce. veluntarily
went with them te the GRP when ene RPF Inesector

came out. The evidence of thér witnesgsee choewed that

the accused wae caught held and handed over to the

recume hie duties fer a day en the ctrength of'Exi.Ap

Hewever, all the witnecses stated that the accuced
thregtened hic immediatef becsee for net allewing

him te jein witheut a fitnesg mems. In guch 3 Case

_ho ceuld be put under sucgencien, but it was net

dene. SUCH zctien en the psrt of the accuced cannet
Bs induleed. Equally, the strictness'on the sart

of the witnasses alge cannet‘bf asorecisted when P.W.3

L el .

Sy w0 » e

Contdeereeeaniea (17)0
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- Date of application for : o " Date of delivery of the Date on which the copy Date of making over the
the copy. Date fixed for notifying requisite stamps and was ready for delivery, copy to the applicant.
the.requisite number of * folios
stamps and folios. '
| :
- 17 - , o

~  of the time. The accd. is

.

in his crécs—examinatien admitted that the accused
was fit to werk, he ceuld have kern given an oppertunityé
te préduce the FitnAee Certificate zfter allewing

him te rnsﬁme.hic duties.

Therefere, cencidering the tetality

of the evidence on recerd snd the facte and |

circumstancee Ieceived tharsfromy I cenclude that -

the cace ie net preved basyend the shodew eof all | g

Tezconakle doubt. Equally, I warn the accd. net

te recur any such incident in f future. I further

ey

observe thyt hiec immediate kecces should sleco give

him egsertunity which may srises frem the facts o
scouitted and set at

1

likerty forthwith. His bailkend stahds diechaTged.

.
“

Contdenennevnenaen.i(18).)
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Date o, application for . Date f it . Date of delivery of the Date on which the copy Date of making over the
the copy. ate fixed tor notitying requisite stamps and was ready for delivery, copy to the applicant.
the requisite number of folios
stamps and folios. 0s.
- 18 =
P - . . ] S"]/"‘ K',o Nath, £
- Chlef Judicial Magistrate,
L . ' K arng;nj
. )

Dictated & cerrected
by me.
S¢/~- K.s. Nzth, : . _ o
Chief Jud1c1al @ictret@, . :
Kerimganj. o
Dt- 2*-5 £0, ' '

Tysed By :-
(Stens).

COFIED BY :-
(SEKHAR ‘NaTH).

ém—a’m/’ G

*" Head Assistant. ; Gf@/ 5}7 &é\
Chief Judicigl-Magistrate’s Offire ! W v
Authorised U S-76 of - Act: 1 of 1772 ‘

KARIMCANS.-




Arnexwne - ﬁ\s;

To / . ' ﬂ
The Divisional Railway Manager (),
< N.F. Railway,

L.LUMDING,

- e o S A - -

Sub: £¥) Preyer for =

(i) allowing resuuption to my duty as Carriags
fitter at Nadarmmr,

(i1) Paymsnt of all unpaid wages for my suspension
period and non-waorking period.

Sir,

I nuve tue nnhourto submit the following for favour
of your syrpethetic censideration and €avourable redressal
orders, _

That sir, 7 have been working as a Carriage Fitter
under CWS/Badarpur/N.F. Railway. But sir, since sometimes
back I have been being harassed and assaulted by the Depart-
mental staff of Badarpur associated with the GRP/BFB and
RIF/BPB even filed Court cases in various febricated ways
in the Low Court &t Karimgon] , Pukxzixy stating me a tMad ',
Llthough the Rly. doctors certified me fit for duty , I bave
hot baen glven duty and kept me either in suspension of
without work, for which I had to loone my waged resulting
putting me and my dependant family members into starvation .

That sir, the Court Cases filed by the Deptt.,
PP & ORFS = Badarpur have been decided in my faveour and I
nave been honourably mcguitted.

Under the circumstances, now I most fervently pray to
i your goodself to kinily arrange wy resusptlon to my usual,

- —awprTTAHT I YO A TINgE payment of my back wages , and also
treat the transfer order as cancelled and allow me to resuame
at Badarpur, saving me and my dependant family menbers from'
starvation and entire ruin and for which act of your kindness
I shall remain ever grateful to your honour,

"witn all regards,

J

Dated: Badarpur, 77 Yours faithfully,

. o~ 171 ~
e _10tn May/1988_} N I
Copies forwarded for kind { © . { Dana
information and favourable } arriage 'itter,
action :- ( Under C®S/Badarpur/N,F.Rly.
1).. The DRB/CaW/lumding 7.0, Badarpur - 788806,
2). A¥E/Badarpur/N.F,.Rly Dist. Karimgan) ( Assam).

3), ‘Hon'ble Magistrate, , ‘- - """ = - =-==="=%""
Karimganj Court, Karimgonj. .
4). 83. Rajib Gandhi, llon'ble Prime Minister of India, “N/Delh!
5). 8j. Madhad Ra Scindig,(Qon'ble Rly. Minister, New Delhl
- . : - <Ter

T anvniasa €1és-"
o -

— P vy

TYAlB/10RR.



B by sub rule (2) of the said Rule, hereby appoint (s)—

“Note:  To b2 wsed whereve: u,.;,.hu..u e—Not to be inser ’cci i th e (=5} n. € l\\JHWf)’ servant. . .
\ ~ ‘.

Trer B an s g,

STANDARD FORM NOC. 7 N RAILWAV - G174 F
Standa'd iorm of order relating to appointment of ,
Inguiry- Office - Board of Inguiry : . s o
(Rule 9 (2) of RS (DBA) Rule, 1968) L o
Noo RO
N : DR
)‘ R@q} of y- Administration) o~
{ Place of issue ) civvumuerise, Doted 9/0‘ R
\ Q(t‘_\&.‘».

ORDER

‘Whereas an irquiry under rule 9 of the Reilway Servants (Dlsaplme ond Apreal) Rules,

1968 is being held against Squ *w %NTT@/%‘)@ ................. (name and designation of the

Railway’ servcm)

AND WHEREAS tne&e&lw—&eefd/the undersigned consider(s) that 9'896-Fé-e+ﬁﬁqe*+7/cn SRS

Inquiry Officer should be appointed to inquire into the chcraes framed against him.

e e I AN AR i Ktk B 1, e ol ;

- NOW, THEREFORE, Hae-ﬂedwey-Seape the undarsigned, in exercise of the powers conferred

P N

"a Bocrd of.lnquiry consigting of ©

é Here enter fiomes ond designctions ~ :
) of Memb s of the Board of Inquiry. po
3. R

Shn?‘c @J\@“b&)}) Au\EOLC?nome and designation of fhe lnquzry Offtccr‘ as

) C? 79,1,@ \,/ . {gfwu,\,» < .

: . Cl—?%\' )‘ “—‘ ) Signature . Cs Sy
Ry G izt L= Lo /A | Neme.. (ff‘fc ‘QQ&’JLQLQ
ohagna Celolly ' B B Ba)

%} ‘» ?MQ?L\? S o o | AREAL L -

EARNA( YN VAR . Designatien ¢ t‘%"ms@l "r\crt' hérrty LW

Qﬁ& ’) = Km?i.um il )

Copy to (ncmz and designation of the Railway servanf)@ ??(’_’
Copy to {ncme and designation of the M2mbers of the Beess wiry/Inquiry  Officer) ()

kCopy to ’nmand_cesgnenon—of—fhe—Icndlﬂgiglmorlry\ for mformohon L\t-

'TQQ?\ m

N, F. Rl» Prass —‘,')17"/1/ 9—June'72 —~15 030 Foarms,




~ STANDARD FORM NO. 7 N. F. RAILWAY G—~—174 F 49/
Standard form of order reiating to appointment of
Inguiry Office [ Board “of Enquiry
(Rule 9 (2) of RS (D & A) Rule, 1968)

{ . A
Mo ERNE i
i o

! _ L : M)-p:‘D .......... P T_amzo% Rly. Administration)
. RO) &) Py/e.
(Place of isSUE)..riruecmncrnnnen: ’ cted./i2.7§’?/"
Pt
o =71\
"~ ORDER

nts (Discipline ond Appect) Rules,

rule 9 of h‘fs Railway Serg
73 nome cnd designation of the

Whereas an inquiry under,
1968 is being held agclns( Shri.. M\Q, (AN <;,//.J.

leway servant ).

AND WHEREAS the ReilwayBeerd/the undersigned consider(s) that a Board of |nquury/c1n.
Inquiry Officer should be oppomted to inquire into the charges framed against him.

‘NOW, THEREFORE the Rgshuey—Beem*"ihe undersigned, in exercise of the powers conferred.
by sub-rule (2) of the SGId Rule, hereby appoint {s}— -

" A Board of Inqun‘y7hsxsf|ng of :
1. ’ |
2.

"Here enter ndmes and designations
of Memberg of the Board of Inquiry.

..................

Shrl? N p“?’ A?“V“J“/L“"G (nome and deslgnonon of the Inquny Officer ) as
Inquiry %Fﬂcer to |nqu1re info the charges framed against the said Shri ,9/ ..... ﬂ— ........
los ir Ableediica®el & (ol
ém:‘\&— AR /]chek ST A E-fe-FF
)(_‘%Akwv

2.1,37

o Tale1 (V]2 -THS YR PPROI PP e SR I

C: Q% T)tkg\ Si
/ N LQ&S._..&B.%::‘.M)

- L/2ec/A "y

%kﬁ{gw Celdiv ah
) 'L' e j;)?‘; Cb $ ’((.‘X% Desxgm?’?ﬁncl

o@fad%) Servant)@
Membars of the Beareei-tnguiry/lnquiry Omcer) )&3} N;Eyé
¢

tl%;j gigfﬁ;?_mmy Amhﬁwy)

Copy to (nome cnd designatiol
~ Copy to {name and designation of tie

*Copy i‘o (nome cnd designotion of tre Iendm%\outhont for information.
» SELR. N Risaas

sNote: To be used wherever applicable—Not to be inser‘ted in th opy sent to t ve Roilway servanr -~

N.F. Rlv. Press-1/7512/79-April '76—32.000 Ferms



,,Procand&ng of DAR enquiry . hold ot 10430 hre on $.6489 ot BRI
SEANECTRWY /L MG Y g chanbar(E.N) apeinet Spf Oinm,Ex.C/Fitbmr ~ .
youndar CWS/UPD ag per DAR' 1968 4n rarnnok ‘of Mafpr Pemorandun -. 1
o NoulD/ 116 db/w14.6,88 {aoung by DUE(CEM)/LIG, . -

Cwes . . L ’ . e e

I R

""-r.,' R4

bbes v :

»”attopdnd.

’,e

Tho 8ncyiry Officot read out the charges brought ngﬁidéc“‘,'

‘Shri Dins and explained the same in Hincdy

undzrstopod, ) S,

WOTLSBRS 7 e

) A e P T Vo - " ; T

.& QLQ»C#“&‘O‘_ﬁ S “f“‘afT,”L " Signaturo of .shri Oina Ty
t “a - t . LY [N _ a

. . . " 'y
N a . .
" . . [ Y P ‘s

¢h tho delinquent

B

- .. - ..': 2\ . * e - . ;
Ztatemant of Sri 0ina:. in connection with the aboye DAR enaulry. .|

_-engage any defoncs- counssl or Union's assistance to'de?and.ny 5¥§d
i case,I shall deﬁend'the-case myself,’ Cos T e

.¥

IS

cemrL 0 B recards,allegation against me I would like to say . |
'zzﬁhaﬁ all are false and made intentionally to Rapx herassg me,

Lot b P P v L, ’ s . . ] _— 4
..',‘ o Ao ' . “‘ ) ,‘{ ) - !_114 R . &, q S ITRY
T R Lot A A l . : RITe)
. . . ! 0 ' ' o L Ay " ATt

. T Signattire of Shod Dine v

‘e . EE R LU L. R : . e e L4 ., Lty

DO R . i ' R . A T AR -’.

LA R I BRI L SR R A » :

e e, . , . et '-:.«;ih‘udi#

;! A S e e, " iy = R A i :.DL . .‘,\._'
..-Cross “oxamination of - Shpt Bing by E,0 S L . SR

R - . PR - ‘ e 1y
I | You werg asked to sttend DAR enauiry on 20.2,89, In '}g
.. oreply you informad that you hod to attend court on the S=1)
T same dabe.You wors. 8skad vide this offPiga lettsr of i
fEL 7w even No dat g 6.4.89 to be present to attend DAR enquiry 3
A7 on 26.4,89 along with ‘the documentary evidences {n .

- 8upport of yeyr court,attandances.uhy coul
pProduce theg documuntary evidanca in sy.opor
Caurt attendarics 2. .. ) R

ded o

i a e attend the DAR enguiry at AME(CEW)/LMG s cham or but Q\\Q ¥
L you failed with the plea that you head to attond ecaurt r "ﬁ
PRTE Hlon 26.4,99,8g84n you were-asked to be pressnt to attend

s spipe L BR_GQUETY on any datn nm par your CUtEA' Yo dote uirNn
'fyw-ﬁmﬁ"“‘zn.5.99 along with documentary eyldencos in “wpport
g IS of your court attondancas.ﬁocordinqu, you huve reported. ¥
g e on dot o Vide AME/Npoty lottme No JAME/BPG/E-2/80 dat od

CFLL 3.5,89.8ut you have not been abla to produce dooumant ne

, .. #vidonces in support of your court attendanoca on 26.4.65.,
AR : .

Uhy have nbt‘you'brought the documentary avicdengoe in
it o BUDDOTE of your tourt attondonco on 26.4,.80,

4pS 1 uss not {aayod ‘wy lettar by'NnQiltrntn/Knrtmqonj but
.Y nsked by my defence onunnel(hdvocnta)to bo presant {n :
hﬂ. th0.c0urt on 26,4,00,%0 1 tlh not hayae any GOQJmm\tlxy wa'f

Ty Gvidences in aupport of. .My court @ttendances,
! ,“: . “‘, . - e ) . ' . ‘ - N
:::’ R 3_' ™ . «;:f!';fl R ) B Contd o Y !‘; 2 ' T ?ﬁ
S T g I
o SRR 2

Ao ke

The»dnlinquqng Sri Dina ,CorrsFitter uncer - Cuz/apg . " L

+
1 . LT

o T , g g

I Shrd Dina,CorrsFittop undar CUS/EPB do nat want to ' 11 |

|

{

S 8 instruction of my defance couns ¥

5 he court, ‘ ' i
ki e . o ' N
B . +You vero agein asked:to be Prosent on 26.4,89 to . | .k

Mo o s At it at s et S, Vo

P gL



:‘.f.;.v’_* . . . .‘, : ‘ v-..' _..‘.v' 7 ”2'
.3 You ftare tranePerrod to New ﬂuu-hnti on Administrative

, oround. hMy did not you parry out tho ordar 7 o

a~"" I Yent ‘to New Cuushati to resyme duty but I wes not 2
‘ ,elloued and driven suaye , ’

3114.4 . - o
,

9}4 Whether the transfer order vhat you had corriod l with
' .you for UB/MG/NBC vers roeeivnd by W3 meAYGC 7

ﬂ I wes not issued any letter by CUﬁ/BPB. : -; '1 }' IR

vl

Q 5 f Uhy did you 1eavo Badarpur vithout ery lettcr ?

A= "1 uns told by the OPficam of C\VB/BPR that ell the = .

relovent pepers wero sont to US(MG)/NGC Ly poet and
1 saw pne copy of tha troensfar arder lotter was pasted

(.~ on the Notico Board.On sgaing this I went to NGC,

U-G f On F.9,.,87 at about 17.30 hra vhare uore you 7 S

Yo ' 1 yas on duty on Train paseing and receivinq Lale Sazar
' o train on, Line No.6s _
YO,?I“ Cen you say whilo yuu had bean recaiving the {alebezar
v - traln, uhara your AME ves 7 .
;;A,wﬁg' After receiving the tratn, I wae coming to Traein passing
' " 0fice snd there I found AmE/8PB,Shei CoR.Hans.,

i

A= Shri N.G.Datts,TXR,Basydeb Acherjes,TXR Sushgn ChiDas-TXR
o 8r{ RN ,Bisuns,CV8/BPB,Srl Ashit Ker-Fifter,Sri Sushil
Jlw e Tt Meld Fittor,Sci Nagondra Nath-Fitter,5ri S.Paul~Fitter
S and one RPF peruonnol.

. Q9 v.Uhy did you.go to Train bassinq orrice ?
z A-_" I wont to keap my tools 1n tool box.

. e- 10 uhat dld you do then 7

“he Y uae ealled by- AME/BPB , Srd €.R JMHands who acked-nl A
-qw. Juhera I ung. sinee laat é daye N
LA e \ A . ' ;e e D ey sy §
‘a, 11 het did you reply 7 . . \\ﬂ~w="‘

N

;@9 1 told that Shri Sushen,TXR did not allou me to resuma
¥ duty on 17.8.87 on the roasan that 1 was behaving like
Tl mad,-an I sosked to issue me a sick memo and I was
fesiied and subssquantly roported to a Privats Doctor.
ﬁnmww* W Than A7E told me thet whore I had boen aince lest 8 days
Weaf y 1748407, 1 told thut I wos unﬂnr Pr‘ua*n HndiOnl
practionsr. .

i Aty ‘ht’c A

Y

;8a92  Unhat did amc/uha tell you then 7

2

o .

L APE/DPD neked mo no more quistions but told the RPF
&2, personnel prosond there to hand me over to GAP,

./,"‘;" el ;"'}l,"' . N ', .“, oy . ‘ . .

o , -,}'v,rew"v'““‘""':“;’/‘ 'V‘“f‘ “v,_..i . ‘ = L YCQ“td coan .\3 |

iﬂ.ﬂ 2 Vho were the other etaff you saw disolssing uith AME/BPB *

'

. A



- y/ ' )

'Af I have got RO idea about it.'

- Q1S Hed you have any quarrel with AME/BPH during this - :v:

.. Sow e ) )
- ! . \ P ~3- T N
e

v

conversation ?

i I Uhnt 1a your idea why ANE/BFG had' asked RpF poroonnai,
. tosend you ouer to GRP 7 : L .
' /

Q415 g yeu like to erggs examine the' qtaff whose nemes -

Ae ho. I naad not orosa axamine them.,

Signaturd of

you have mntioned carlier and prosent during the - .? )
-convar°atinn betuoen you and AME/BP* on 9.9 87 7. oo

»ll:

v ...,".4.‘ .

‘\.”,.74‘-"“"“""“"'“--\

( 7 .
ol ﬂo_ A @«W

A o Signature of 5ri Dins
(At’E/C&U/U'G) R CarrsFitter . -

Ha
'




=, e ANX_—— ”f|2,~

STANDARD FORM NO, 7 N. F. RAILWAY G—I174F

Standard form of order relating to appointment of
Inquiry Offices/Board of tnquiry
(Rule 9.(2) of RS (D&A) Rule, 1968)

No v, T, / .......................................

sF D'y (Name of Rly, Admlmstrchon)

PR _ ( Place of issuz ) ‘Dﬁéﬁ@)w éDated /3 9
‘ a“} ,“‘{“ .:‘ .} - ~..~ff ¢ e .":f» 0: ::. '2,4*96
o - .~ ORDER LT e

Whereas an mqunry under rule 9 of the Railway Servants (Discipline and Appeal) Rules,

1968 s bemg held’ cgcmsf Shr:.:D.'.M E.Xt‘. yimpﬁ (name and dessgnchon of }he

leway servant)

AND WHEREAS the R'Gﬂwe-r-Bee-Fd/ihe undersigned consider(s) fhc*-ﬂ-Baa.Ld_of_lnqum)//On

lnqufry Oﬂ“cer should be appomted to mquare intozthe charges framed against. him.

"m' .

NOW, THEREFORE fhe Redwe-y—&oud/fhe undorSaned, in exercise of the powers conferred
by sub rule (2) of fhe scud Rule hereby appomt (s)— . s .

l..* A e :
a Board of Inquiry consnsn g of : _ ;i
.‘-:. ‘FA} Tow ;
]. . A . LY ’ l .:}_}-‘?n
9 Here enter fames and desugnohons o

of Members of the Board of Inquu’y

VLo S

=" OR

Shri ‘ @Zb D?SL‘/ A /@ne and desrgnahon of the_lnquqry Officer) as
Inquiry Officer Io quJre into the chorges framed against the said Shrl?l "\Q,c EK‘ C//B.PB

?*‘ 5k a) A
9 ﬂ'; Al g 6-’0“_01 L. /L

£UQ(A g

fo. tf' & Lo‘ = @4&
Signature .....veidun 3.0 90

S T ,
p ! 'M Ey / VB?B Name.. ﬁaf(';BmdLay

7 &’f /\m L~ ' DAy NG
a 8m Co!o b, ~ WW ',,- e
‘lef‘ {"‘8‘?6%!&!2'/4{; ' Des;gnchon of the »Dlsuplmcry Aufhonfy

Copy to {name and desngncno
Copy to (name and designation of the

Copy to (name cnd desngnanon the lendlng outhom)formformanon -
. de', COLY U I, %E/BPB |

PR 3 \’ - . ' .
*Nofe: To be used wuereve‘ apphcable—-Not to be lns%&Epr sent Wlwafservcnf .
M’\/
NuF. Rly. Press —1/5/72/L/19—June'72~15.000 Forms. &2\ 9&

quity/Inquiry Offlcer)g %



Ll e WM\—/—\//\_/WV o :
STANDARD FORM NO, 7 N. F. RAILWAY , G174 F

N Standard form of order relating to appointment of
Inquiry Officer/Board of Inquiry
(Rule 9 (2) of RS (D&A) Rule, 1968)

NO.eessirsosornes ...ED,AL& weoeress

M.‘..Ep‘ (N of R . Adminisjration) :
( Ploce of issue )...‘.... vmorsorasiss ..Z.,/y 0
OR D.E ||

Whereos an jnquiry_ under rule 9 of. the Roflway Servants (Discipline and Appeal] Rules,

1968 13 being held cgamsr Shri.S “1,\@ E R "/‘ /Dpﬁ (name and designotion of the
Rm—iway servant),

AND WHEREAS the ReoMy-Boe«rdithe undersigned cons»der(s) that o_BonLd_oiJﬂmnr—r an
"lnq'uwnyfﬁcef should be appointed to inquire into the charges framed ogamst hime i

NOW, THEREFORE, the Redwersoord/fhe undersu;ned in exercise of the powers conferred
by sub-fu{e (2) of the scud Rule hereby oppomt (s}———

o

“K."

o Boerd of Inquiry co :shng of

9 . Here enter names ond designations
- of Membeff of the 8<>ord of Inguiry.
3.

[ 7 .

' OR .
Shri. p L a..ﬁ,;.. Aw?/é%ome ond desrgnchon of the lnqunry Ocher) as

Inquiry Officer fO inquire into \t%@s tramed ogainst the said Shri.. ?'2’\0‘ F’(" -~ %83
® G | |
? %75: | ﬁzp | S “ /%,‘Lu,w
% D\% Q,)J / D L /.2 of- A oL y— e sssensens '2..?0
! ?;'J HN&Tho Ca?ow 7 Name g/@mﬂé‘\ﬂg“g\m@
3 Ader P U Secustory, Roitwoy Biuaie 353, srafen
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Copy to (nome and desi ho HZe Railwoy servann Caa
Copy to (name and designation of the'Members of the Board o
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Standard form of order relating to appointment o (,\Q
Inguiry Office,Board of inquxry '
(Rule 9 (2) of RS (D&A) Rule, 1968) -

...................................................................

!\)'.F'Py e {Name of Rly. Administration) - ¢

( Place of sssu°) JDMOLMéDcted 2/3/9’ » {

P

ORDER | ;‘-”"'

Wherecs an inquiry “under rule 9 of the Rcllwcy Servanfs (DlSClplme ond Appeol) Rule~

1968 s being he!d against Shri . ,D A, F" C- F/“/BPB (nome cnd demgnohon of the

Railway. servant)

2

AND WHEREAS the Radw..LBaaqﬁd’fhe unders:gned consrder(s) fbe&e—geefd—e‘—w L otlngiut y/onw
Inquiry Oﬂ“cer should be opoomted to mqu:rg into the chcrges fromed ogcmsf hlm : o
Ce R, sx. -

_ NOW THEREFOR: the Red-we«y—-aoa«é-the undarslqned in exerc15e of the po wers conferred
by sub-rule (2) of the said Rule, “hereby oppomt (s)— o :

. a Board of Inquiry congfsting of :

" Here enrer names and desnn“hons
of Membe s .of the Board of Inqulry

Shri S':D;C‘\«Oﬁd ('\U.Z} ........ /:e cnd designation of the Inquiry Officer, as

lnqwry Officer to inquire IW*\G ges fromed against the smd Shn DJ.L@,E"C .........
@ S, @0 - ; -

/W\l P] QUIU%L/QQS- A “ | Sigrature ‘& '&;:\é”

.....................................

|
hy l\m‘f’ Colo . Name...é.......ﬁ. ?aa?'Lo N
0+ Badewpur? e e nn AT
) 3.( QQW\“@“‘?) . EE:IBIGI‘) RG""M Bccud LU “"‘::, . ¥
' B OR—‘---%-Q‘WS!ODM Fimebaning L«--g.. : " 4
55‘*‘\) Desvgnchon of fhe Dtscnphnory AW"F'*X(, Lz e ey 4

2

Copy to {name and deslgncnon of the Railway servant) ’
Copy to (name and destgnohon of the Mambers of the Board of lnquxry/lnqu:ry Offtcer) g S’I) Choaxthusy

*Copy to (name and designation of the lending authority) for mformcmon (")E/’Qéa 5
.  Nekia borsd § Cag/Rpy'y % @ anPresie . g
*Nofe: To be used w! ,e,ave&buprp_\’-&b!e—-é 1o be |.>ertad in the copy sent? to rhe Ral.woy Servunf = ) &

umd. el on, ) AT M et eheven
S dH 1o 8%, 3. -g‘ﬁ Q_ AIL) 0. - g'b

N.F. Rly. Press — ~1/5/72/LI19—Jure'72—15 009 Fo-ms,
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STANDARD FORM NO. 7 . N. F. RAILWAY S Y5

Standard form of order relating to appointment of
fnquiry Office ,Board of Inquiry
(Rule 9 (2) of RS (D&A) Rule, 1968)

=R
f\,.j—,p\ (Ncme of Riy. Ac’m istretion)

( Pl.ace of issue ) me@ M(-" D fe d)//ﬁz-‘

ORDER .

Wherecs an mqurry under rule 9 of the Railway Servents (Dlsmplme ond Appecl) Pules

1968 is being hﬁld against Shrch KC{ r)‘ C/'“/B'pp) ..{name and designation of the

Railway:servant).

AND WHEREAS the Railwey-Beard/the undersigned consider(s) that @—Bee&é—ef—lﬁe{-vﬁy/cn‘

lnquiry OFﬁcer should be appointed to inquire into the charges framed against him. -

NOW, THEREFORE, the Reiweay-Bosrd/the undﬁrs:qned in exercise of the powers conferred
by-sub-rule (2) of the said Rule, hereby appoint (s)—

a Board of Inquiry confsisting of :

1. ' : : )
Here enter fnames and designctions '

z of Members of the Boatd of Inquiry.
3. ‘
OR .
Shri 5P1\mbt\df\) QQ/B\)Q (name and designation of the Inquiry Oflficer) s
Inquiry -Ofticer to inquire intg/jhe charges framed against the said Shri DM,‘%C/N\/?&Q
2 g Ding' |

/ CJ"!“E?)

& | p> s . L/ 208 Q‘) S Signature e e NAYSLAT .

W Jhasna CO{OWj | m ’/(
) PO~ Bk i N, g ol
oo | Digk. 4 l{m»\@f\g SecreteryrRerway—fiogrd

ff[\l/b) Designation of the Disciplinary Authority

Copy to (namz and designation of the Railway servant)

Copy to (name and deslgnchon of the M2mbers of the Bocrd of Inquiry/Irquiry Officer)g;(i})i j.kkbm“z‘s

*Copy to (name aond ces nation of the lending aufho'ﬂy) for infermation. v~ Aacdi
')&/‘ APy
o Dh(i Of\li_éL,Cw o/RP PRy L\ﬁ‘ﬁ A P
“Nofe: To bs used w Te&‘a’\/ o,:pnc‘%u T—No!t taxbc_ inser t'c 144 Cf"!ny seint to the Aax.wa vy servant.
lw - B ¢ dH

\f\} /(.{ AL\”NO({\ \('uhc[,v (.(L)L\AJ ¢

e 530 §y 4-950 and

N.F. Rly. Press —1/3:72/1,/19 =Jure'72 15 000 Fo:ms,
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Findinge of DAR emquivy agaimst Bei Dina.  Fx-CFundes cws/BPB.

Fd

BRIEF MISTORY OF THE CASE:> Sri Ding while he wae fu-nc,h’on.m&

as ¢ f. under owWS/BPR, L was Piw cammon havt Yo cvale in his place
og caar-Ks o‘mﬂrna oh.dg fvs  wih his oo workers  qg well ag with hig Sapey visors
even ot the AME BPB . | |

‘ " Ef melemnce. on - 09.09-8?’.14{;
afempted 4o agsault AM &/ BPR with o howmer im &;’vdmyass"m

office al 1738 hrs, QOCQ‘t'dc'nal\K he was aveested wilhk GRP oy
the same dote . p‘bue lo off omd on cbstevchion eweated L}) sei Dina, .
The vormal G%“.a ] coorke Eed ‘a?‘t fm~m£ogf¢o{ which even aeme time
vesulted ¥ beain delenhon .

%ﬁ ‘D{nq 30% \-mneﬁ‘k’ad 10 NGe

m admn %voufnc\« But om Pepresention agf{ms\‘- hie ‘:x'm\s}ew 4o
QQSE/MLG MQ\;\Q came ,§°“' bl seebion :ne_,jaec:'rien‘mnc’. Gc'cohxna\X he coas
wetoined of 8PF . Byl his behaviewe cias 'Yto} ""P“°VQ°“ )

| ’ "A‘ﬁ"‘m \,Q oA Haﬁsfemdlo
NGC omn admn qeound . But he rej«@d to accept the sfm'ina
leltey as poy _pvevd\lin& peocedure . The game wos posted  ‘m the motice.
LOQ“‘d on. 1840.87. amg altec that he hag ol “J'QJOO“'\'GGL at NLGe
end  simce than he s absoodfna, . O'n the lbasig af tha "cveﬂn"}. _fvom
his 1mmedinte Supecioe aclmvae cas framed and majfor memovandum 1asuel
G&(\ﬁ’nsl bim B&f tie df&c%ﬁ(nay Quﬂqo&;& undee No- ED/116.dk14.6.48

]

Acco\'éliﬂa)a bo give ('wi'm_ chance. fo 'K'.QJDX’QSBT]} s side, an enqpivy
| tag fvofochl "° ‘02 held ga O-‘P.?Of'n]:f“ﬂg_, an enol};w'g oﬁ’iccré‘\ME@Pﬂ)‘
The Qm%m"f',y Q%““’ Bevved several molices projposin fo hald en LN
§.%><\'~naqﬂm. do\’(eg' movre hﬁ'ﬂ. once. ., Suacw a8 (om ‘2'4-93;&@33&‘3.";3
Bt meilhee Le }urneo( up on fﬁxed dqtqs » fime g Plgee' Moy a*y'thi'na_
wag heord  from bm .

ARTICLE  OF  CHARGES .

@he.-@ae it b".‘*ﬂ.) Skt rb(n& , while '§U'nch"dh§ﬂ& Q8 C‘Q"r*ﬁuz*/m—‘
nndew eW8 /BPB  was undey order o H-cmgfekv b NGC on ADMN %vonﬂ
vide DRIT(F)/L MG’ No- EDAG di 18-2.86 for creling hroubles
c\‘uﬂ‘nﬁ taorKing  Troues wity, his C’:c»uma*e'!@rs ag well ag  wily bis
Supexvisary omd ovent dith  tha f\ME/.BP-B . | '

| Om 2"{-!‘1,%'3 he. "cee_vaésen&d e cqse o
CRSE/EMG for This welerdion whe was on mgpection \m W geation
and CRSE cdvised QNS/&P,B ko give him qohanea.  (end accok’dingl}
he cans metoined of BPB  Comcelling fis lranefec  arder vide.
TRM (P)/LMG@s No- £D/1GE Ard- /3 g7

» o
I




witt. o, hommer im Lk'o&'n fqesa.\'n& o?-f«“ce, ot 17- 35 hvs omd accov&i]ma\y
he cias avgested Ly GQRP on same date . Foe obstwuekion lime lo Hime
. OF normal werls as el @3 @ousing debenbion. to dvaing ovem af lev his
WQ&'QWHC’“‘&‘!- BPR fe was agaim | WQ'nQ_:ferad o NGC om qc\m;\n\'«sk‘
tndes "DRM (Q/Lme?g No- L/R83/1 /im /cﬁ—.\g/ ADWMN A 225,97,
Accmamﬁl QWS BPB  apad him “sed- 9.10.87 For N%c vide
his Spaximg ey Mo - £/3 daled- 13.10- 87, Bul he feused to

Qccaf(' Hyo Samne. 3“-" eafich cwsy 2PH jxxs’reo\ his syak:ha leHer

" the Mslice boayd om 18.10.87 amd afld thet he has mob et
weportod of NGQ amnd qbgcondfma [mee thaw  which bombamounlts

{'B\-&ubocﬁma'\fcn 5 %?ecm\duc:l" and misbehaviowe on his .(°‘“’t"-

| S bt g‘? Am\:qs\‘q ANE/EPB on Le&&
mohih&\'ed “.7 4‘he d?scipunv au“iov\ip (DME/C&W/LNQ o}g“ﬁ‘

LY

(D{*wu_ o Geno\ucc‘ an enoguiey onthe e,hwcaes‘ag (mehﬁ‘cmq‘ T
Mmajoe  memeandum Np.. ED/‘HG dakd - 14-6.88 18sued aaoﬁns]'

<®S‘na Qaxe- P:'Hex/.l?; P.B) ‘y his. c\isc_gﬂiny au’ﬁ\ogﬁy ‘

Accoxdin Z&Iy ‘sto..“em.““}y edos '\mlcl "
Qe JDQV\'@. o tha %o\\ou\‘ma avouno\’a.
1. A motice under No- M/.BP/E-E/93 dnled 18-3.93 - as
Sevved to Quxi Dina. Filler oj'. 8rg cwnsu'afa& deyo*\m‘?"& 1o oppent
Lm?lo’CQ wme (Eno\!\f\y au\ﬁor\.\') om \2-4. 93 in my offf"c}o. *:: "';‘iu
emovuiy teo ‘wq \'nmi C/hahce._ "4“ \'Q_]ocw'a\\ aamr:ns (A i“a‘t_ g
Gs « ﬁ's"a"ma.o\ Qg ’m%" i, gkxs /qu was also qven Qppestunly |
4o Mominale. amd Cemmmunicaly T mame o} ‘amolher Rw\‘m/ Sexvant- |
©ho con act his delemce. coungl im presemting tha case betore_
e Q'ncw.ﬁw)t Ox‘\:\\\}ov':ya, Bu(‘ v v(Di'nq neilhgy o."l*ended m the i

Propoged enalsu;fr:)o“'nov Sank  @ommumication im this Yespeat,

X “ Aamh\ Ylo\‘LeQ was awen : l—o “Dimq '\*o aj?atw ) re tha r
Qmolymv Quf\\m\'{\)t ‘cm. \R- G. 93 }o 'h’ﬁfkosonl“ his 2dle \ou\‘ ha
Cq'{d nok *\'19— Q‘PPQ\’"““;&}'

. 5. -?’ ' [
}'\SK’!“!QIQ %\'\"n _(.DE'nq ALY t&ven c\'\cmck 1(»0 oen up

Before th ' i '
fo e tha amqeiy 0%‘%‘6 own. O3.N.93, i Submilk hig vefresomﬁ‘vhn '

™ Commeclion oty th ehovges - ,
ho\\{m% wag heonrd' f'ﬁc:'m \:\3:? Q8 f“mwmd Qaams" "um.Bu"‘

Ihe  mokice for Qe
' ' \ 1 l‘s b k
ﬂu\ Q'ncuu\y' OJLRRQ\'\ Iy was 8&0\\‘Tq 10)‘ Qﬁ‘:;dqn;s¥ bﬁixk

24- 10, 9,3,.ocnc\ TFecaive d h)o oan. RE-10.-03 -

\g“ﬁ LT |
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o e nhetice hich Sdeve Sevwved tame b bme o St Dimpe, |

.- -+ L : ' )

Cuw...f“;. v Uwnelew C(OS/.BP%, S C.apy <"j: SUCh wotierg QAR xe2 <) :
7 {‘gp!aa@d‘ P the nakie

2 boaed by oy ‘ROE for i
/ 7/ .

¢ !

1ovmation, «e_{’ '
- ot g < L & T )
\.AC‘,s‘ff?Q‘(:"‘”'")'}QCI A @\:w; D-rvu

Q) Mf-"ti,'&:gi"i@"ﬂpd\ fq@;.l‘ um{'ék QL{;S/.SF’E:.l
DiIscustion OF EviDiNceg ree 17

. I"k‘o*m H\Q TeCords s
Secen  that %\miﬁbma l’la"»“ (.d"@cnc-)cc) -]h& em P}rv e 5.5.89

zm thg Shembey 0;53 Qh‘l}f‘}"'y, oﬁ‘ice‘c (.f\mﬁ‘/@ Z-Q.{VQI/L-TT‘G), buk
tmﬁsw}i‘mc@\l}, e ong ru'xy_ Could ot be fimalised

Lo avo}dn}gtq, weatoms, Hemnce the AM L EPR
Conreah The @‘01'("'&,{'\(/, Vid ' gN/GS .
| '.AC‘*QOY\.CQ;TM‘ )

ald

Slue to same_

WaGE  Trom) nql"pcl b

| | -h*m@. lo h‘mﬂ_ 'nsjff‘cos mmre..f
Sewved %‘1.'3“‘6""’_’&’);5@ j)cv ajspemameg Lao.]oxe. the enquvy. e
(;u_:ﬁ\.c\oi(;y” | j;’{’w‘f’nc, beavi a of the case, Bul Sy "Dima Jethex abenay |
The Bnquivy in be¥2on mov gonk G Teprestatalipn . It wos

NeCoL9vs am by pnv\- Gﬁ Shw: Dira "a ’j"ﬂou tia_ Crruivy Fa
p'zseg:em(/ n ‘

ALY qlharaos J‘(q.pn?d Gqeimst him, .
Byt naq Witiadg :

ve. " fad “taKen Jwom thy depemdent wide | Comg_
¢ Chayges. - T ,

REASONS  f6R FiNDInGs ,_ A

-~ g o,

_ ‘ ‘myhl ofpoxl).nra5c"i¢s weve .
a}vgn o Shvt Uina Jpvom. Yime 1q “TNQ. ‘fvom the Side Q} &htuu'w(\# é
Qq,\rﬂ"ox}']’{". Efu\—- Mo we ?BQSM\E\}QO"I » Submigeion oy ol%{ce}-icmr L
Mmade T “?’ ki in his c‘e_&@an, ) ) '

w s .nc:\'v'w*n& acn‘:e “wo_na\\, “he dis c(»(sg'.’ one awnd

cthey  velevant poconds of the Qase j"'mm calich i sppeavs

. ‘H’la“' the o q_:'_femclqw\}‘ }\nd "‘no‘m'rn." bo fm}t_ aa.c{ms} the C:h(?\'ka?é GS
frarmed a.at\.‘.ms’r bm &% "D{‘qu) .-

, '-__."-l‘Lf;moQ '“-:,Q thU(‘u.k‘/" OH{QV fs z?n o_p'om'ic\r.:'th"

1he @!;v<3‘x'ﬂog ‘ "S-¥c\hg4_ amoc\ .
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Ta

“The Bngquiry Officer,
(AME/BPB), N.F.Rly.,
BaDA®RPUR,

Y G S D TR s S G G wPh W . G Vel e A0 SRS S

Sub: COMMUNICATING THT' RESULT OF ENQUIRY AND |
PAKING EARLY DECISION IN THE MATTER OF ALLOWING
MY RESUMPTION AT BPB AS C/Fitter UNDER CWS/BADARPUR.

- - —---—-.h_..u-a—’-—‘“a—nm---nu

Respected Sir,

' With profound respect I beg to state that I have
already appeared before the enquiry on the specified date(s)

- znd submitted my all replies of the querries item by item.

That sir, since 1985 I have been being harassed
by the officials of the carriage department calling me as a
(MAD}, and I had been put eff duty and put under suspension
and later on transferred to NGC on punitive measure , althouzh
I was quite fit for duty in every respect as per doctors mf
Fit gertificate of Badarpur Rallway Hospital .

. Further I was harasseed handing over to RPF, GRP
of Badarpur and false and got up cases were institured against
me an’ almest in all cases the fourt Judment wwere in my
favour. At the time of enquiry 1 produced thé.éﬂpyéS»of the
Court Judgement., -

That sir, since. last years together I have not been
given any employment for no fault of mine resulting <
abnormal hardship and starvation to my family members. And
time to time the enuiry dates are being fixed and debarred
for finalisation of the case, but till date no final decision
has yet been arrived, '

Under the circumstances I most fervently pray teo

your gdodself to kindly finalise your enquiry report so that
either I may kindly be put to my usual duties at Badarpur or
I may kihdly.hg_settléﬁ finally, saving me and my family
menkers frem further hardship and starvation and for which
act of your_kindnessnl.sh&ll'rémain ever grateful to your
honours. | | | - | |
Yours fait@fully;

: e - .
: VAN Ty —
D S T s
| C ( D;X; ) g S;‘<ﬁ
........ - | o ‘ ~ Carriage fitter, Gr. II.
| - : o {(Under CWS/Badarpur )

1), The DRM(P)/Lumding/N.F.rly
2%. DME/C&W/ Lumding

Dateé':rBadarpur,

3). O/C. RPF/Badarpur

 4), 0/C= Badarpur GRS
for favour of their kind infermation and early favourable

action in the matter as prgyed for and for theiract of
. _ kindness I shall'remain ever grateful to your honour,



<t . 1 e N~ A{:F

To

WeF, ﬂnllwny, ay unﬂngar (p)”
LUywpryw G.

—n‘u-...-.---

o

Sabt PHAYER YOR CALLOSIMA Mr TO MY Usral, v0TY AT

. BADARPUR AX CARRITGE PITTER On ARN VGV uy '
FIVL SETTLEMENT BXFMPRIYG o PROM APPL RIVG '
BUFOR: "1 BNQUIRY UMDRR AMB/BPR ( Shet SeP, Ambagin)
VIDY Yagk wo, Bo/116 1T, 23-1-92,

Respeeotod Siy,

wit dne honour 1 bgg to atate thnt [ hova been
sitéing {dle withoat any jobh sirae lon: yeors hnek
without gotiing any wogas for my livelihaood nand for that
ol my depadont family monbers for ne falt af aine anad
onrly due %o only eoneveted nllogntions of my collangues
int my saporior officie) s, [

Thnt sir, in tho past [ frced beforo the
Enqutry offlcer an arrenged by yvour hanour and |
submittoend wy doennents and talked ahoud By {nnocency,
bt $111 drto no finel declsion brx yrt been arrtved
elthor vhout my resumption of Aty or sottling up finnlly,

That sir, agnin vide your shave latter your
honour have proposed for. an onguiry and shriy®,p. Asboatn,
AME/BPB daputed for enquiry.

. - Now, T pray thut without amx conduoting
iny furthey enquiry etihoer [ mnry kKindly be pllowed to
rogsume o ay uvsur) duting or I may he settled up finnlly
®ithout hroging me Lr the Bn)once Ap bronaae my torture
fnd wullorings without any source of fncome ronshod to
the extreme whiceh L& unbearsbie for mo.

Your finel pnd onrly decistion tn thia respeot
15 oarnestly welicited and for whfeh I sheall remiin
ever gratefnl to your honour,

, Yours fplthtul&Y?

Beted: Badarpur, ¢ /,é4i“27?”0" Foa .
Ihe 0/03/1992 D it SIS SR

. S ( Dini )

Copy to L Corringe Fitter, vr.Til.

1), BE/cow/Lumding, & ( Undor cws/Badorpur/v, £, kly. )
2). ME/gedarpur, - g Bly. Qra. Yo, L/208(2), -
3)s Genornl Hanoger, Jharnas Golony, 1*,0, Badorpur~788808
. Yol's Reldwoy/ | Dist. Knringonj (Assnm),
\’!ﬂll&ﬂon. e mm an ws A we e e e e e e e e

)o Chetrman, Bollwoy Baerd, Gevt. of Indln, vaw Del hi
{. Hor'Wle dly. Winister, Govt, of Infta, “ew lLalhi,
de Han'ble Prime Mintster, Govt.. of Indionfd Yow Lielhi,

Lated: 10/03/92. (ina )
i ‘Coarelnge fitter, ur.Id

h YeFo. Rallway, Bndnrpur-758400

- o U
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To Copy to DME (C&w),
The Divisional Hailway Managzer (P), N.F.Ply,,
N.F, Railway, Lumding.
LUMNDINCG, ’

Rl e e B Y g,

Sub: Representution sgainst Preceedings
and Findingsg,

L e L] - - - - - v o . o we - - - b

ref: Your No, ED/116 Dt. 19/7/92
1779752

Respected sir,
I acknowlesge the receipt of your
above letter and in repiy I beg to state that

I attended enquiry on 5-5-89 at AME(CSW)/LMG s
chamber and replied almost all the querrles as asked
the Fnguiry oificer and when subsequent dates for
Enquiry were fixed » then also I comnunicated that
I had nothing further to say snd [ need not be callced
for further enquiry, N
Hence in this respect I arsin pray to your
poodself elther arrange my resumption at Badarpur
in my existing post or I way kindly be set-led finally
to avold lingering of the issue and for which act of
vour kindness I shall remain ever trateful to your
honour,
Witk regards,

. oufs faithfully,
Dated: Badarpu ,fzg“—““l,i“‘ S
i e TL720
The 24/09/1992 } ( Diha )

“““““““““““ Carr. Fitter, Gr, III,
Badarpur carriage shop,
’ P.0. Badarpur -~ 7882806,

Dist. Karimganj ( Assam).
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.- NOTICE OF IMrOSITION OT rENAILY OF
 REMOVAL FROM.SERVICE.. .

oo, . "4 DR - 1968.
| N"o,‘ED/1‘16"'/' S '

/
To W
Sri Dina,Carr :Fit ter /Gr JsIIT
S/07 Reuaji, '
Rly.QrsNo.L-205/A, Jharne Colony,
¥.0.Baderpur, Dist.Karinmganj (AsSsn).

ﬁt; . l _-11-—94'; S

Degigne’ion & station t- Garr =Fit_t0r/III/BPB-

Sczle of pay -:- 950-1500/=4

Depersment $— Mochanicalse

Date of Apptts $- 10-10-g3.

‘ - Since .ymA.h?’Ve fa‘il@'d £0: E‘ttend »?-he DAR erjquiry hOld on
12-4-93, 18-6-93 wnd 3-11-93 to tha momsrrandum o ch nt o “for
najor penaly issued by DME/C&W/IMG vide even No. dtde14-6-88
th¥ enguiry in question’hes been hela ex-parte and the. following
charge have been proveds o :

' " Shri Ding, while functisning.»s Carr:Fitte?/III under ~
A‘_CWS/BPB‘ waS undar order . of treusfer 4o NGC on Admne graind vide

\DRM(f)/IMG‘s!'No.EO/ﬁGJ'dt;‘lB—Q—BG far cresting troubles during” =

working hours with his.co=workers as well as, with his supervisors

ahd even wit.h the /\.ME/BPB?

“on 2‘7-—13-86 ho réprééentod the case +o CRSEMIG for +hi®
re~clition who was on inspectisn in Hill section snd CRSE advised
CYS/BPB n give him » chame »nd accordingly he wes refained ot

BrB,‘oanc}'aIliﬁg his gransfer srder vide DRM(r)/IMGts No.ED/116¢
aray /3874 A .

“Bug on 9-9-87 he .attompted o sssult AME/BPB with a Hamor
in ¢fein passing office at 17/35 Hrs. =nd accord ingly he was
arresied by GRP on ssne datee ¥or obstriction time £o tinme

sfncrael works a8 woll ‘as causing dotention to  trasins even afror -

his rcuontlon at BrB he waS again transforred +o NGC on Admnms .
interest under DRM(r)/IMG s NoeE/283/1/IM/C&W/ADMN dtd«28~9~8TF
Accordingly CWS/BrB spered him Wecefe 9-10-87 for NGC vide bi s
sparing legter NoWB/3 dtd«13-10~87, but ho rofused to accopt the
Serme & which CWS/BPB ‘pzxgsd Wiz pested his sparing lotter in zhe
Notice "board on 18-10-87 and aftor that he has nat yat reporied
ot NGC 20d absconding sinco thon which tantamoun ts insubordingsion,
isconduct and misbehgbiour sn his part e P

You arc horeby infarmed thet in accordeme with thé ordar

- peesed by the und-rsigmed y» are hereby romoved fron servico wigh
effecy from 20-12-94 (AN) :

Recoipt of the NIP"méy be mcknowledged.

DT
Signature of Diseiplinary
®es allthorivty e Ve m_;i
qo Wl 7L R alea
v Pivisions! Mert 1 f ‘v.:r.tcv.(W) .
N FL Rby, Lovmibes, - "
8nntdae .2 /MNo 2

e
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CWS/BPB in duplic:pté.for.in(formation 2nd n/actione

Aceo dingly he will plepse‘han_dov'er e Copy of the NIP 4 thao

Party cuncer ed if available sthe rwi se display the Sane on the
Usslce Baard in Presence of {wn witnosses Wwith tho. intimation
59 thie affices :

2)
3)
4)
5)
6)

ﬁ)f
2)

fg)ﬂ'

)

05/7s Sectinn.
EM/Bi1l.

. _Di0/Iumdings

MME/BPB: o
SLVI through AM/BrB. . x

' /\:lr(',vwd"\j' )
IR '. N I ',q,' *94 )
, Signgﬁaigtofzaiééipiiéwry
. o .. q&’auth‘)rit’yn?lf"

R : ' Dlvi§;<’rl*! Procw 00 el L seyy)
-Paﬁzzaamions.mhmemb

- e Sr———

Y will ;be/l—i-avo been relieved of yaur dutic s »n

20-12-94 (nN),

Ssetlenent of yaur dues will

be made at DRM(P)/IMG1s

.. .;pn, ‘abpenl agoinst +he srder lip s 4o Sr «DME (?)/IMG(NoXS; i
‘nnediwte Suporior o the Authority Passing the ordor .
The appeal nay be withheld by an autha ity not lower *han
the suthority fron Whse order ‘it is proferred if i

. .a) It is & case in Wnich no appeal 1ics under the rules’

. LYo / g . . ] . . .
b)) It is D2t preferred within forty five days o f the dateo

on which +he abrelant was infrred on the order appealed
"ot agalnst and ng reasonagble caus is shown for delayse

P

ce) it doos 004 comply wi th “the Varisus provision sng
’ Clinitstionsg Stlpulated in rulgse - .
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To '

The Divisional Rallway Manayer,

NeF, Rallway, Lumding, '
P.0. Lunding, Dist. dagnon ( A3rn) .

——-—.-Mummc—-an—m..n--u-u—

Pradl e \

SUB: APPEAL AGAINST®dm IMPOSLTION OF PUNLSHYENT BY
REMOVAL OF SERVICE BY DME /C&w/LMG. !

-..-----u-u---—--—-—-‘-..-.

Ref: DME/CEW/LMG's No. ED/116 dated 1-12-94 received by
me on 6=12-94,

fmwr wm W ww wm m w w w em = o lms mew e o e - e em e e es

Respected dir,

Beinyg agurieved with the final decision of
the DME/C&W /Lumding [ submit this appeal for your
review the order and put me to usual duties,

That sir, I was made scape goat by the staff -
O0f carriage department who biased all the superior
officers against me for drawing proceedings etc. to
prove me as 'insane' person andg kept me off from my
duties since the year 1987. But the medical officers
examined me and issue fit certificate for my usual
~duties . Firstly the attrocities started against me

in the year 1985 while the Doctor issued fit Certificate /

No. B=72 dated 9-12-85 ( técating me from 26-11-85 to ‘
9-12-85 and made me fit for duty on 10-12-85, but the CWs

& AME/BPE did not allow me for duty (Fit certificate is
self explanatory). Again from 31-8~87 to 9-9-87 I

remalned sick under valid sick Memo , but when [ came to
resume duty with the fit certificate or D0/ LPB , { was

not allowed to resume duty, rather told me to resume duty
at NGC, whereas the Hon'ble CRSE cancelled the transfer
order and aX¥swgx advised CEp/ BPis to allow my duty at

BPo, inspite of that I was not allowed duty at BPB,

That sir, DAR enquiry arranged against ne l
on 12-4-93, 18-6=93 and 3=11-93, where I attended all
the Enquiries and disclosed everything , but I hagve been
blamed for not attending the enquiry, which ig not g fact.

That sir, to harass and assault mc KRPF, GRE
staff were engaged agalnst me and court cases were intiated
agalnst me , but I wals honourably acquitted by the :
Honourgble trying maglstrates of KarimganJ Court in each
and every time, ‘

That sir, in this way I was put off from duty
from @ the year 1985 puting me and my family members
“in starvation and great financial hardships. For
cauthentication of my statements the Medicnl certiricutes

- Way kindly be verifled gnd perused .,

Under the circumstances 1 fervently pray to
kindly arrange to msx put me to my usuul dutles gs Carrige
Fitter at Badarpur waiving up the punishment imposed by~
‘the DME/C&W/ WG and for which act of your kindness I
snall remain ever prateful to you, '

Yours £y itntully,

Datecs 09/12/1994 G
-o: mmmmmmmm . ( Dlna /(“"l = /(4(_:_57({
Copy to : Carre Fitter ( Under Cis/Budarpur

1) General Mangger, Rily. Crs. o, L/ 205/ a,

N.F,Rly/Mallgaon,
2)« DME/C&W/Lumding
K H.F.R1ly.

o

Jharng Colony,Bqdarpur-7bﬁbO6
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= ' DRM(P)'s offlce
_ Tioe T/ 115, Lumding,Dte 3 /2/
To; &ri Dina, C/Fitter, '
Blye Groe L/205/4 = Jharna cclony -
F, 0 Badarpur(788805) yDist,Karimganj( Assam),

‘sub:= fppeal dtds Gu 12 94 against removal
"from servicee

Refi= This office NIP pe *D/116 dt. 1. 12, %4,

The above appeal has gone thorough
by SreDHE(P)/ 1M1 os next appealate authority) and
has passed the following orderse

" I have gone carefully throuzh the apbeal
submitted by Sri Dinas The punishment is reduced %o
compulsory retirement from service™

1895

———

In accordance with the above your serviece is
Lereby terminated weesfe 20/12/94(4N) following com=
pulsory retirement,

Py -

for 0. R M (P)/V, F, RLY,

LU:nING,

copy't5: (1) cws/EPB (2), 0OS/FS sece
(3) w/Bill (4), DAY LMC
(5) AMW/BPB (6)¢ SLWI thros AW BPR,

for D, & X (P)/ " F, RLY,

SUADITYG,
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To

The Ddivigiouwal Reilway Manager (p),
N.F.-Railway, Lumding, ’

EeUe Tumdin L Y }J_‘i_g;:._*@lugon { Ag eaml .

Bub: Clarilication of the dlasume wad furnishing the
Perticulary itelewise ag furnished beloe.
Re~concideration of ny apresl dated 2=12-24 wparinst
removal, of gervice » MOW roduced to the extent of
wompulpory retirement from oerviac.

- e e e e

Ref: Your Now.%D/116 Dnt. 82«95 RAxamdxditma

..."..“-._‘-.“"“‘.-..m.-“—“-l-h.‘-

Teapected Siy,

Aeferecce xad zublect above I haeave the honmour
to atite tast vide Joeur office ord«p Dy aoreal gseingt
TUReval fron z.ovice Nas been preduoae: saEd aon, 12ered
wad fluplice of vetoval crder to; cor wlainy retirement
Nug been malo.

ezt mix, ypour revired ovder no e TOme me ag

"plaaing e frow fire to fry pen ', Howuv%rirlnsgm%%
- be mueh sratafal 40 your honour very kind 1% ??arify and
furniah the ToTlowing sortioulnivg within -~ 15(fi*teea)
‘dayd from ths dute of recelivt of this peition or mims

olhwezalse I aun 00T Loing 4o acept my goluntary retirsment,

1) Montwwwi?e AAlary ata%n-ent 2agmn e A ve af nlxcing
the jnaumbezt ender murrengd on LIl e dnte of passing
the order of ay 6ampm1ﬁor; PG L meat
2 e ™atn crrfiaoulera 07 9Guae.. eeive Jihm iy rromotion/
: SRdEnestes. 0F selroay g Tl oae v ies neaafita.

W
£ 3

COERL apoya Payabls by the Radlw ~Emiviiatye ction
W o tne imcurbant ixxmax had not Daan AumtAnded snd
disonarged fron tue gervice.

4)« Vide your letter No. S0/116 Usted &xkExPzx 19-4~95
the period of By wrizeaumeslon pecisu ghowa Lron 9-9«17
to T«10-87 a1d not <he reTici from 22«2-86 1o 12«6+86,
30y the wrraurenient Por veyieat o thet periad may
kindly be made g% #2 eacly dute,

5). AL angeneat Loe Payment of 3 ;tbrae) nonthe 11 (aluvan)
days , rorlating to Wy troaasler peciod to Nul, wmay kindly
e wada aasliegt,

6). ™iat T was wlel mwit under Railweoy domntor and Mmad to
remaln without job for no- allowing me ¢o duvy, for
58(firttydight ) dava, Yages for toe galo perisd to
b meds at Hhg #a~ileat, | in Lui- somnrotion
I have ot all o relnrant dogumoenty ¢ which Dgy be“'
Prodticad 1f rguvared. . !

e
3
RN

Tour early metiom in the wntter cited above, mixx
that im for Gettlement, enubls me to Sighthe peper.
on accepting the Voluntery retirement o Y¥indly allow me to
reslioge my duen and gzek Juztive Couri o) liw and enlige
therepy. '

. . foure fzitheul 1y,
Dated: 07/11/1995 _ o

{, - 1 .
Copy to : (1) DME/CSN /Tumding . <‘-({ Dvnxla )
(2). LeWele/ Dadar pur, Qurrisun fitter/ Bedary»ur

. ' { Under CW3/ Badax pur
N -?.{ily.

g
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N. F. RAILWAX..

BY R4D,P 0ffige of the
28l Divisionel Rly.Manegar(P),

N0 .E /116, Lumding,dtd 0| =11+1995,

T . ‘
51 Ding £x.C/Fltter/BPB, B
Rly, QpseN0.L/205(A) yJ herna colonye
P.0, gadarpur; (788806),

Dist = Kerimgenj (Assem)e .

Subi- Your sppoel dtd 7,11,95 reseived by

. this office on 16.11,96 e g, some
- c¢lerificetion,
S ' 131

In ref, to the above eppesl this is to inform you the
- following, K | 4

* ltem = (1) snd (3) The perticulers as asked for cannot be

: furnighed untill snd unless the vecation report of Hly.
NpsSe 1s received elong with the other clesrence certis -
ficrtes mad prasaribafforma in support of cleiming F.S.
dues eta,

(2) You, heve been falled in the Trade test for the post

of C/Fitter Gr.II held on 20,7.86 whigh slreesdy baeen ine
timated under DME/CE&W/LKG's N, M/CON/I/TT(CE&W)dtd 11,.8.86
snd this-offlea letter No.E/2BL/I/LM/CS Pt,Ii deted
21,3, 87 and sgeln/ you were booked for 1.T. for CR/GraIl
under this office letter dtd 27.9,87 and 1.2.88, but,

you tevefailed to eppesr in the T.T. rsther absconding
singe 9.10,87 while spesred from BPB %o cerryodt the trense
fer order to NGC on "sdmn,ground end thus the gua stion of
Promotlon does not arise,

(4)-B,th the xup suspension periods from 22.2.86 to 12,6,
86 end 949487 10 7410407 have sime been regulsrised ss

on suspension undexr this office letter of even No dta
5¢3. 47 end 19,4,95 raspectively and you heve been peid due:
_substence allowances for the aforesald periods, .

"While the letters dtd 5¢3.87 and 21.3,& wes offerred' to
you by CWS/BPB for sccepiemmea at that time you were dee
leberately refused to sccept the seme ss intimsted by -
CWS/BPB under hils letter N0.u/3 dtd 7e4e 87

(5) The peyment for 3 my 11 days relating to your trensfer
Perlod to NGC deos not arise ss you were spsred from BPB
wef 29,8,86 to report to NGC,but you did not reported .
the 8 md subsequently allowed to reteined st BPB w,@ef, - ,
27411486 by CRE/MLG who was on inspection in Hill -sac,
Thus,your sbsetice Period from 29, 8, &6 to 26,1186 ¢ snnot/¥:
be trren into e/c_as o pert of quties snd the seme is-noy
regulerised »s LWP under thls office letter of even Nge
atd %. w95 which wes not regulsrised erriier, :

[ X ] 9 e e
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(8) During the yeer of 1985,86,8 you were on sick/lesve/ -
exltension gtcs 2nd the periods inguestion heve since veen-res
nlarisad imtwm into lesve due under this offiece letter N_,

D/113 & -ED/116 dtd 3L, 3, 66,1043, 87,30,5.88 & 1044,95 snd
the .uestion of psy end allowenses for the deys spent withe
out job does not ariss at all as you hsve not performed any
Bty dutles at NG efter sparing from BPB rather dishonoured

the orders of the controlling oificer/supervisors,

Plers note,
for Dlvisionsl Ul¥lMensger(P),

Ne F, Reilwsy : Lumdinge

- CoPy to1. 1) O/F5 sec.2) 0S/LM/3111.,
' ahet 3) Cw&/BPB,

o 2liles

for Divisionsl Rly.M?nager(P),
N, F, Rellyry 3 Lumding,



